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No 1367. — CONVENTION ! COMMERCIALE ENTRE LA REPUBLIQUE
TCHECOSLOVAQUE ET LA REPUBLIQUE DE POLOGNE. SIGNEE
A PRAGUE, LE 23 AVRIL 1925.

Texte officiel frangais communiqué par les délégués permanents de la République tchécoslovaque
et de la Pologne a la Société des Nations. L'emregistrement de cette convention a eu liew le
17 novembre 1926,

LE PRESIDENT DE LA REPUBLIQUE TCHECOSLOVAQUE, d'une part, et LE PRESIDENT DE LA
REPUBLIQUE DE POLOGNE, d’autre part, animés d'un égal désir de favoriser et de développer les
relations commerciales entre les deux pays, ont décidé de conclure une convention commerciale
et ont nommé & cet effet comme leurs plénipotentiaires, savoir :

LE PRESIDENT DE LA REPUBLIQUE TCHECOSLOVAQUE :
Monsieur le D* Edouard BENES, ministre des Affaires étrangéres;

LE PRESIDENT DE LA REPUBLIQUE DE POLOGNE :

Monsieur le Dr Alexandre SkRzYNsKI, ministre des Affaires étrangéres; et
Monsieur I'ingénieur Joseph KIEDRON, ministre de 1'industrie et du commerce;

Lesquels, aprés s’étre communiqué leurs pleins pouvoirsJrespectifs, trouvés en bonne et due
forme, ont convenu des articles suivants :

Article premier.

Les ressortissants de chacune des Hautes Parties contractantes jouiront, en ce qui concerne
I’établissement et 1’exercice du commerce et de l'industrie sur le territoire de I'autre Partie contrac-
tante, de tous les priviléges, immunités et avantages accordés 4 la nation la plus favorisée.

Article}I1.

Les ressortissants de 1’'une des Parties contractantes, se rendant aux foires et marchés sur
le territoire de l'autre, & I'effet d’y exercer leur commerce, seront réciproquement traités comme
les nationaux, s'ils peuvent présenter une carte d’identité d’aprés le modéle annexé 4 la présente
convention, délivrée par les autorités de I’Etat dont ils sont ressortissants.

1 L’échange des ratifications a eu lieu & Varsovie, le 22 octobre 1926.
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1 TRADUCTION. — TRANSLATION.

No. 1367. — COMMERCIAL CONVENTION 2 BETWEEN THE REPUBLIC
OF CZECHOSLOVAKIA AND THE REPUBLIC OF POLAND. SIGNED
AT PRAGUE, APRIL 23, 1925.

French official text communicated by the Permanent Delegates of the Czechoslovak Republic and of
Poland accredited to the League of Nations. The registration of this Convention took place
November 17, 1926.

THE PRESIDENT OF THE REPUBLIC OF CZECHOSLOVAKIA, of the one part, and THE PRESIDENT
OF THE REPUBLIC OF POLAND, of the other part, being equally desirous of promoting and deve-
loping commercial relations between the two countries, have resolved to conclude a Commercial
Convention and have for this purpose appointed as their Plenipotentiaries :

THE PRESIDENT OF THE REPUBLIC OF CZECHOSLOVAKIA :
Dr. Edward BENES, Minister for Foreign Affairs ;

THE PRESIDENT OF THE PoLISH REPUBLIC :

Dr. Alexander SkrzyNski, Minister for Foreign Affairs; and
M. Joseph KIEDRON, Minister for Industry and Commerce;

Who, having communicated their full powers found in good and due form, have agreed as
follows :

Article 1,

The nationals of each of the High Contracting Parties shall enjoy, as regards establishment
and the carrying on of trade and insdustry in the territory of the other Contracting Party, the same
privileges, immunities and advantages as are granted to the most favoured nation.

Article 11,

The nationals of each of the Contracting Parties proceeding to fairs and markets in the territory
of the other Contracting Party for the purpose of carrying on their trade, shall receive reciprocally
the same treatment as nationals provided they hold identity cards, a specimen of which is attached
to the present Convention, issued by the authorities of their own country.

1 Traduit par le Secrétariat de la Société des 1 Translated by the Secretariat of the League
Nations. of Nations.

? The exchange of ratifications took place at Warsaw, October 22, 1926.
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Article 111,

Les ressortissants de chaque Partie contractante seront traités sur le territoire de I'autre Partie
contractante, par rapport & leur situation juridique, leurs biens mobiliers et immobiliers, leurs droits
et intéréts, aussi avantageusement que les ressortissants d’un tiers Etat quelconque. Ils seront libres
de régler leurs affaires sur le territoire de ’autre Partie contractante, soit personnellement, soit par
un intermédiaire de leur propre choix, sans étre soumis & cet égard 4 d’autres restrictions que celles
prévues par les lois et réglements en vigueur sur le territoire respectif.

Ils auront le droit d’ester en justice et auront accés libre auprés des autorités de I’autre Partie
contractante. Ils pourront se servir, pour la sauvegarde de leurs intéréts, d’avocats ou de mandataires
choisis par eux-mémes, sans étre soumis 4 d’autres restrictions que celles prévues par les lois et régle-
ments en vigueur sur le territoire respectif, et seront traités sous tous les rapports de la méme
manicre que les ressortissants d’un autre Etat quelconque.

Article TV.

Les ressortissants de I'une des deux Parties contractantes ne seront astreints sur le territoire
de I'autre & aucun service obligatoire, soit dans les armées de terre ou de mer, soit dans les gardes ou
milices nationales. Ils seront exempts de toute taxe, de quelque nature que ce soit, imposée au lieu
du service militaire personnel, de toutes prestations et réquisitions militaires personnelles, mais ils
seront soumis, en ce qui concerne les biens meubles ou immeubles qu’ils possédent dans le pays, aux
réquisitions militaires et 4 la charge des logements militaires dans les mémes conditions que les
nationaux.

Article V.,

Les sociétés anonymes et autres sociétés commerciales, industrielles ou financiéres, y compris
les compagnies de navigation, qui ont leur siége sur le territoire de 1'une des Hautes Parties contrac-
tantes et qui, d’aprés les lois de cette Partie, y sont légalement constituées, seront autorisées égale-
ment sur le territoire de 'autre Partie 4 défendre tous leurs droits et spécialement A ester en justice
comme demanderesses et comme défenderesses, en se soumettant aux lois et ordonnances y relatives,
en vigueur sur le territoire de cette autre Partie.

L’admission des sociétés énoncées ci-dessus, légalement constituées sur le territoire de I'une
des Hautes Parties contractantes, qui voudront, aprés 'entrée en vigueur de la présente convention
étendre leur activité sur le territoire de 1'autre Partie et qui, & cet effet, auraient besoin d’une auto-
risation spéciale, sera régie par les lois et ordonnances en vigueur sur le territoire de I'Etat respectif,
étant entendu que I'admission des banques et 'sociétés d’assurances sera régie par les lois et ordon-
nances spéciales y relatives de I'Etat respectif.

Les sociétés, une fois légalement établies, jouiront, au point de vue du droit objectif, du méme
traitement que les sociétés analogues d'un tiers pays quelconque, toutefois sans préjudice aux
décisions prises en vertu du droit de concession ou aux décisions administratives de caractére
délibératoire.

Article VI,

Les ressortissants de chacune des deux Parties contractantes, ainsi que les sociétés commerciales
et industrielles n’auront & payer, pour l'exercice du commerce et de I'industrie sur le territoire de
'autre Partie contractante, aucun impét, taxe ou droit, autres ou plus élevés que ceux pergus des
nationaux.

“Article VII,

Les droits intérieurs, pergus pour le compte de I’Etat, des communes ou des corporations, qui
grévent ou gréveront la production, la fabrication ou la consommation d’un article sur le territoire

Ne 1367
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Article 111,

The nationals of each Contracting Party shall receive in the territory of the other Party, as
regards their legal status, their movable and immovable property, and their rights and interests,
treatment as favourable as the nationals of any third State. They shall be at liberty to transact
their business in the territory of the other Contracting Party, either in person or through some
agent of their own choice, and shall not in this respect be subject to any other restrictions than those
laid down by the laws and regulations in force in the respective countries.

They shall have the right to appear in the courts, and have free access to the authorities of
the other Contracting Party. They may employ counsel or agents of their own choice to
safeguard their interests, and shall not in this respect be subject to any other restrictions than
those laid down by the laws and regulations in force in the respective countries, and shall be
treated in all respects in the same manner as the nationals of any other State.

Article 1V,

The nationals of each of the Contracting Parties shall not be liable in the territory of the other
to any compulsory service, whether in the army, the navy, or in the national guard or militia.
They shall be exempt from all taxes of whatever nature imposed in lieu of personal military service,
and from all personal military contributions and requisitions, but, as regards movable or immovable
property which they possess in such country, they shall be subject to the same regulations regarding
military requisitions and billeting as nationals.

Article V.

Joint stock companies and other commercial, industrial or financial associations, including
shipping companies, legally constituted in accordance with the laws of one of the High Contracting
Parties, and having their registered offices within its territory shall also be authorised, within the
territory of the other Party, to defend their rights, and especially to appear before the Courts as
plaintiffs or defendants, provided that they comply with the relevant laws and decrees in force in the
territory of that other Party. . -

The admission of the above-mentioned companies, legally constituted in the territory of one
of the High Contracting Parties, which may desire, after the coming into force of this Convention,
to extend their activities to the territory of the other Party, and which for this purpose would need
a special authorisation, shall be subject to the laws and decrees in force in the territories of the
respective countries, it being understood that the admission of banks and insurance companies
shall be governed by the particular laws and decrees of the respective countries.

Such companies, when they have once been legally constituted, shall enjoy, from the standpoint
of positive law, the same treatment as similar companies of any third country, without prejudice,
however, to any decisions taken under the concession laws or to administrative decisions of a
deliberative nature.

Article V1.

The nationals of each of the two Contracting Parties, and commercial and industrial companies,
shall not be subject, as regards the carrying on of their trade or industry within the territory of
the other Contracting Party, to any tax, charge or duty of any kind other or higher than those imposed
on nationals.

Article VII.

Internal duties levied for the benefit of the State, communes or corporations which are or
may hereafter be imposed on the production, manufacture or consumption of any article in the

No. 1367
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de I'une des Hautes Parties contractantes, ne frapperont sous aucun motif les produits de l'autre
Partie d’une maniére plus forte ou plus génante que les produits indigénes de la méme espéce ou
ceux de la nation la plus favorisée.

Article VIII,

Il est entendu toutefois que les stipulations des articles précédents, en tant qu’elles garantissent
le traitement de la nation la plus favorisée, ne dérogent en rien aux lois, ordonnances et réglements
spéciaux en matiére de commerce, d’industrie, de police, de slireté générale et d’exercice de certains
métiers et professions, qui sont ou seront en vigueur sur le territoire des Hautes Parties contractantes
et applicables & tous les étrangers en général.

Article IX.

Les marchandises, les produits naturels ou fabriqués de 1'une des Hautes Parties contractantes
ne seront pas soumis, & leur importation sur le territoire douanier de 'autre Partie, aux droits ou
taxes — y compris toutes les taxes supplémentaires et surtaxes — autres ou plus élevés que ceux
qui sont ou seront pergus des marchandises ou produits d'un tiers pays quelconque.

A T'exportation du territoire douanier de 1'une des Hautes Parties contractantes sur le terri-
toire douanier de 1'autre Partie contractante, ne seront pas pergus des droits de sortie ou des taxes
autres ou plus élevés qu’a I'exportation des mémes objets pour les pays les plus favorisés 4 cet égard.

En outre, 4 d’autres égards, chacune des Hautes Parties contractantes s’engage 4 ne pas
soumettre l'importation et l'exportation, dans les relations avec 'autre Partie, & un traitement
autre ou moins favorable qu'il n’est appliqué a un tiers Etat quelconque, notamment en ce qui
concerne les prescriptions douaniéres et leur application, le procédé de la vérification et de ’analyse
des marchandises importées, les conditions du payement des droits de douane et des taxes, la classi-
fication et I'explication des tarifs, et I’exercice des monopoles.

Article X,

Sans préjudice des dispositions de 'article IX, les marchandises, les produits naturels ou fabri-
qués de la République tchécoslovaque, énumérés 4 la liste A ci-annexée, bénéficieront & leur impor-
tation sur le territoire douanier de la République de Pologne des pourcentages de réduction indiqués

a ladite liste.
Les marchandises, les produits naturels ou fabriqués du territoire douanier de la République de

Pologne, énumérés a la liste B ci-annexée, bénéficieront 4 leur importation dans la République
tchécoslovaque des pourcentages de.réduction indiqués 4 ladite liste.
Les pourcentages indiqués aux listes A et B resteront les mémes, quels que soient les relévements

ou abaisSements des droits de douane d’entrée.

Article XI1.

Les marchandises les produits naturels ou fabriqués de la République tchécoslovaque, énumérés
a la liste C ci-annexée, ne pourront pas étre soumis 4 leur importation sur le territoire douanier de la
République de Pologne aux droits plus élevés que ceux qui sont inscrits dans cette liste.

Les marchandises, les produits naturels ou fabriqués du territoire douanier de la Répu-
blique de Pologne, énumérés a la liste D ci-annexée, ne pourront pas étre soumis a leur impor-
tation sur le territoire douanier de la République tchécoslovaque aux droits ou taxes plus élevés
que ceux qui sont inscrits dans cette liste.

Les dispositions du présent article ne portent nullement atteinte a la clause de la nation la plus
favorisée, stipulée a I’article IX de la présente convention.

Ne 1367
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territory of one of the High Contracting Parties, shall not for any reason constitute a higher or more
burdensome charge on products of the other Party than that imposed on similar goods of the home
country or of the most favoured nation.

Article VIII.

It is nevertheless understood that the stipulations set forth in the preceding Articles, in so
far as they guarantee most-favoured-nation treatment, shall not in any way affect the laws, decrees
and special regulations relating to trade, industry, police and general security or the exercise of
certain occupations and professions, which are or may be in force in the territory of the High
Contracting Parties and which are applicable to all foreigners in general.

Article IX.

The products of the soil or industry of one of the High Contracting Parties imported into the
Customs territory of the other Party shall not be liable to any duties or taxes — including all
supplementary taxes and surcharges — other or higher than those which are or may hereafter be
imposed on the goods or products of any third country. .

Exports from the Customs territory of one of the High Contracting Parties to the Customs
territory of the other Contracting Party, shall not be liable to export duties or taxes other or higher
than those imposed on the same exports to countries most favoured in this respect.

Further, in other respects each of the High Contracting Parties undertakes not to apply to
the imports and exports of the other Party any treatment other or less favourable than that applied
to any third State, especially as concerns Customs regulations and their application, the method
of verifying and analysing imported goods, the conditions for the payment of Customs duties and
charges, the classification and interpretation of tariffs, and the operation of monopolies.

Article X.

Without prejudice to the provisions of Article IX, the products of the soil and industry of
the Czechoslovak Republic, enumerated in the annexed list A, imported into the Customs terri’ ory
of the Polish Republic, shall enjoy the percentage reductions shown in the said list.

The products of the soil and industry of the Polish Republic enumerated in the annexed
list B imported into the Czechoslovak Republic, shall enjoy the percentage reductions shown in

the said list.
The percentages shown in lists A and B shall remain the same, whatever increases or reductions

may be made in import duties.

Article X1.

_ The products of the soil and industry of the Czechoslovak Republic, enumerated in the annexed
list C, imported into the Polish Republic, shall not be liable to higher duties than those shown in

the said lList.

_ The products of the soil and industry of the Customs territory of the Polish Republic enumerated
in the annexed list D, imported into the Customs territory of the Czechoslovak Republic shall not
be liable to higher duties or taxes than those shown in the said list.

The provisions of this Article shall in no way affect the most-favoured-nation clause in Article IX
of the present Convention.

No. 1367
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Article XI1.

Les dispositions de l'article IX ne s’appliquent pas :

1° Aux faveurs actuellement accordées ou qui pourraient étre accordées ultérieure-
ment & des Etats limitrophes pour faciliter le trafic local entre les habitants de la zone
frontiére ; - -

20 Aux faveurs spéciales résultant d’une union douaniere ;

3° Au régime douanier prévu par l'article 222 du Traité de Saint-Germain et par
I'article 205 du Traité de Trianon ;

4° Au régime provisoire douanier entre les parties polonaise et allemande de la
Haute-Silésie, prévu par la Convention ! germano-polonaise de Genéve, du 15 mai 1922.

Article XIIL.

Les deux Parties contractantes sont convenues que les restrictions ou prohibitions concernant
I'importation et I'exportation de certaines marchandises ne seront appliquées que pendant le temps
et dans la mesure absolument nécessitées par les conditions économiques, étant entendu qu'un arran-
gement spécial sera conclu entre les deux gouvernements, pour faciliter I'échange des marchandises
pendant la période dans laquelle le régime ci-dessus mentionné reste encore en vigueur.

_ Article XIV.

Abstraction faite des restrictions mentionnées 4 I’article XIII, on ne pourra établir d’exceptions
aux dispositions concernant la pleine liberté commerciale désirée par les Hautes Parties contrac-
tentes, que dans les cas suivants et en tant que ces exceptions seront applicables & tous les pays se
trouvant dans des conditions identiques :

a) Pour raisons de sireté publique ;

b) Pour raisons de santé ou comme précaution contre les maladies des animaux ou
des végétaux, tout en se conformant aux régles internationales universellement reconnues;

¢) Pour les marchandises qui dans un des Etats contractants font 1'objet d'un mono-
pole d’Etat ;

d) Dans les cas d’événements graves intéressant la stireté de 'Etat ou les intéréts
vitaux du pays.

Article XV.

Afin d’assurer au commerce réciproque les avantages du traitement selon la présente conven-
tion et afin d’exclure, en méme temps, tout abus possible, chacune des Parties contractantes pourra
demander que les produits naturels ou fabriqués de I'autre Partie soient accompagnés, lors de leur
importation, d'un certificat d’origine.

v Les certificats d’origine seront délivrés par la chambre de commerce dont reléve I'expéditeur,
ou par toute autre autorité, groupement économique ou autre institut que le pays destinataire aura
agréé.

& Ils pourront étre légalisés par un représentant diplomatique ou consulaire du pays destinataire.

Article XVI.

Chacune des Hautes Parties contractantes s’engage & prendre toutes les mesures nécessaires
pour garantir d"une maniére effective les produits naturels ou fabriqués, originaires de l'autre Partie

1 Vol. IX, page 465 ; et vol. XIX, page 282, de ce recueil.
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Article XII.

The provisions of Article IX shall not apply :

(1) To favours which are or may subsequently be granted to neighbouring countries
to facilitate frontier traffic ;

(2) To special concessions made in consequence of a Customs Union ;

(3) To the Customs régime laid down in Article 222 of the Treaty of Saint-Germain |
and in Article 205 of the Treaty of Trianon ;

(4) To the provisional Customs régime in force between the Polish and German
parts of Upper Silesia, laid down in the Germano-Polish Convention ! of Geneva, dated
May 15, 1922.

Article XIII,

The two Contracting Parties are agreed that restrictions or prohibitions concerning the import
and export of certain goods shall only be applicable for the period and to the extent renderzd
absolutely necessary by economic conditions, it being understood that a special agreement shall
be concluded between the two Governments to facilitate the exchange of goods during the period
for which the above-mentioned régime shall remain in force.

Article XIV.

Apart from the restrictions mentioned in Article XIII, exceptions to the provisions relating
to the complete commercial liberty desired by the High Contracting Parties, shall only be made
in the following cases, and only provided that these exceptions are applicable to all countries in
which the same conditions prevail :

(a) For reasons of public safety ;

(b) TFor reasons of health, or as a precaution against diseases of animals or plants,
in conformity with generally recognised international regulations ;

(¢) For goods which constitute a State monopoly in one of the Contracting States ;

(4) In cases of grave events affecting the safety of the State or the vital interests
of the country.

Article XV.

In order to ensure to the commerce of both countries the benefits of the present Convention
and at the same time to avoid any possible abuses, each of the Contracting Parties may require
that the products of the soil and industry of the other Party shall be accompanied on importation
by certificates of origin.

The certificates of origin shall be issued by the consignor’s Chamber of Commerce, or by any
other authority, economic group or other institution approved by the country of destination.

They may be authenticated by a diplomatic or consular representative of the country of
destination,

Article XVI.

Each of the High Contracting Parties undertakes to adopt all the necessary measures effectively
to safeguard the products of the soil and industry of the other Contracting Party against unfair

1 Vol. IX, page 465 ; and Vol. XIX, page 282, of this Series.
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contractante, contre la concurrence déloyale dans les tractations commerciales, notamment A répri-
mer et 4 prohiber par la saisie ou par toute autre sanction appropriée, conformément 4 sa propre
législation, 'importation, 'entreposage et l'exportation, ainsi que la fabrication, la circulation, la
vente et la mise en vente a I'intérieur de tous produits portant sur eux-mémes ou sur leur condi-
tionnement immeédiat, ou sur leur emballage extérieur, des marques, noms, inscriptions ou signes
quelconques comportant directement ou indirectement de fausses indications sur 1’origine, I’espéce,
la nature ou les qualités spécifiques de ces produits ou marchandises.

Article XVII.

Le transit des voyageurs, bagages et marchandises de toute nature, en provenance ou 4 desti-
nation du territoire de I'une des Parties contractantes A travers le territoire de ’autre Partie contrac-
tante, sera réglé par les dispositions de la Convention ! et du Statut sur la liberté du transit, signés
a Barcelone, le 20 avril 1921.

En outre, animées du désir de réaliser dans la mesure du possible les intentions de I’article 23,
alinéa ¢) du Pacte de la Société des Nations, relatives au maintien de la liberté des communications
et du transit, les deux Hautes Parties contractantes, prenant en considération leur situation géogra-
phique, s’engagent mutuellement d’assurer, en ce qui concerne les transports A destination de leurs
pays, la liberté des communications et du transit établie par le Statut de Barcelone, de maniére que les
Hautes Parties contractantes n’invoqueront pas l’article 7 en cas de tension politique et que ladite
liberté des communications et du transit subsistera méme en cas de guerre, étant entendu toutefois
que ces mesures ne pourront pas aller a 1’encontre de leurs droits et devoirs en tant que Membres de
la Société des Nations.

Article XVIII.

Les dispositions des articles XX, XXI et XXII de la présente convention seront appliquées,
en ce qui concerne les prix de transport, pour les marchandises en transit sur les lignes des chemins
de fer des Hautes Parties contractantes.

Article XIX.

Il ne sera fait aucune différence de traitement entre les ressortissants des deux Parties contrac-
tantes, en ce qui concerne 1'expédition, les prix de transport et les impdts publics afférant au transport
sur les chemins de fer dans le trafic des voyageurs et de leurs bagages, effectué dans les mémes
conditions.

Article XX.

Les marchandises remises au transport sur le territoire de I'une des Hautes Parties contrac-
tantes, ainsi que les marchandises 4 destination de ce territoire, bénéficieront de plein droit, sur les
chemins de fer de 1'autre Partie contractante, du calcul le plus réduit des prix de transport résultant
de I'application des tarifs intérieurs ou communs en vigueur sur la ligne parcourue dans la direction
du parcours, applicables au transport des marchandises de méme nature sans discrimination de
leur provenance ou destination. Toute clause prohibitive excluant ’application d’un tarif intérieur
réduit devra, en ce qui concerne les transports mentionnés ci-dessus, étre considérée comme nulle
et non avenue,

Le calcul le plus réduit des prix de transport dont il est question a 1’alinéa précédent, devra étre,
a la demande de 1'une des Hautes Parties-contractantes, pris pour base lors de I'établissement des
tarifs communs intéressant les deux pays.

1 Vol. VII, page 11 ; vol. XI, n« 406 ; vol. XV, page 304 ; vol. X1X, pagc 278 ; vol. XX1V, page
154 ; vol. XXXI, page 244; vol. XXXV, page 208 ; et vol. XXXIX, page 166, de ce recueil.
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competition in commercial dealings and, in particular, to suppress and prohibit by seizure or by
any other appropriate penalty in conformity with its own legislation, the importation, warehousing
and exportation, and the manufacture, circulation, sale and offering for sale in the country of all
products bearing upon them, or upon their immediate packing, or on their outer wrappings, marks,
names, inscriptions or signs of any kind containing directly or indirectly a false indication of the
origin, kind, composition or specific qualities of such products or goods.

Article XVII.

The transit of passengers, luggage and goods of every kind coming from or proceeding to the
territory of either of the Contracting Parties through the territory of the other Contracting Party,
shall be regulated by the provisions of the Convention! and Statute on the Freedom of Transit,
signed at Barcelona, on April 20, 1921.

Further, being desirous of acting as far as possible in the spirit of Article 23 (¢} of the Covenant
of the League of Nations, relating to the maintenance of the freedom of communications and transit,
the two High Contracting Parties, taking into consideration their geographical situation, undertake
mutually to ensure, as far as concerns transports consigned to their countries, the freedom of
communications and transit established by the Statute of Barcelona, in such a way that the High
Contracting Parties shall not invoke Article 7 in the event of political tension, and that the said
freedom of communications and transit shall subsist even in time of war, it being understood,
however, that these measures shall not conflict with their rights and duties as Members of the
League of Nations,

Article XVIII.

The provisions of Articles XX, XXI and XXII of the present Convention shall apply to the
rates for transporting goods in transit on the railways of the High Contracting Parties.

Article XIX.

As regards despatch, transport rates and public charges for the transport by rail, of passengers
and their luggage, no distinction shall be made between the nationals of the two Contracting Parties,
provided carriage is effected under the same conditions.

Article XX,

Goods despatched in the territory of one of the High Contracting Parties, or consigned to
such territory, shall pso facto be entitled on the railways of the other Contracting Party to the
lowest transport rates resulting from the application of the internal or common tariffs in force
on the line used and applicable to the transport of goods of the same nature irrespective of their
origin or destination. Any prohibitive clause excluding the application of a reduced internal
tariff shall, for the purposes of the above-mentioned traffic, be regarded as null and void.

The lowest transport rates mentioned in the preceding paragraph shall, at the request of either
of the High Contracting Parties, be taken as the basis for drawing up the common tariffs affecting
the two countries. '

! Vol, VII, page 11 ; Vol. X1, page 406 ; Vol. XV, page 304 ; Vol. XIX, page 278 ; Vol. XXIV, page
154 ; Vol. XXXI, page 244 ; Vol. XXXV, page 298 ; and Vol. XXXIX, page 166, of this Series.
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En ce qui concerne I'expédition et les impdts publics afférant au transport des marchandises
mentionnées ci-dessus, effectuée dans les mémes conditions, il ne sera fait aucune différence de
traitement relativement A leur provenance ou destination. - e

Article XXI.

Les dispositions précédentes ne visent pas les réductions de tarifs accordées en faveur des ceuvres
de bienfaisance ou d'instruction publique, ni les réductions accordées dans le cas d’une calamité
publique, ni celles consenties aux fonctionnaires publics voyageant pour leurs affaires privées, ni en
faveur des transports de service des chemins de fer ou de I'administration civile ou militaire de I’Etat.

Article XXII.

Les deux Parties contractantes se garantissent dans leurs rapports réciproques, en matiére de
tarifs des chemins de fer, le traitement de la nation la plus favorisée et sont d’accord, dans le but
de faciliter le trafic international ferroviaire intéressant leurs pays, d’exercer mutuellement une
politique tarifaire bienveillante.

Article XXIII,

Les Hautes Parties contractantes s’engagent 4 faciliter 1’établissement et I’exécution des trafics
directs par chemins de fer entre leurs territoires, ainsi que des trafics entre le territoire de I'une des
Parties contractantes et celui d’un tiers Etat 4 travers le territoire de 'autre Partie contractante.
A cette fin, des arrangements nécessaires devront intervenir entre les administrations des chemins
de fer intéressées. Les autorités compétentes des deux Parties contractantes devront, en outre, assurer
I’établissement de correspondances appropriées des trains de voyageurs, ’admission 2 la circulation
des voitures directes, s’efforceront de simplifier et d’accélérer 'accomplissement des formalités de
douane et de passeports et prendront soin d’assurer dans le trafic des marchandises '’exécution
rapide et réguliére des passeports.

Article XXIV.?

Les négociants, les fabricants et autres industriels de 1'un des deux pays qui prouvent par la
présentation de leur carte de légitimation industrielle, délivrée par les autorités compétentes de
leurs pays, qu’ils y sont autorisés a exercer leur commerce ou leur industrie et qu’ils y acquittent les
taxes et imp0ts prévus par les lois, auront le droit, soit personnellement, soit par des voyageurs 4
leur service, de faire des achats dans le territoire de l'autre Partie contractante chez des négociants
ou producteurs ou dans les locaux de vente publics. Ils pourront aussi prendre des commandes,
méme sur échantillons, chez les négociants ou autres personnes qui, pour leur commerce ou leur indus-
trie, utilisent des marchandises correspondant 4 ces échantillons. Nidans 1'un ni dans l'autre cas, ils
ne seront astreints A acquitter & cet effet une taxe spéciale.

Les voyageurs de commerce représentants de maisons polonaises et tchécoslovaques, munis
d’une carte de légitimation mentionnée a l'article IT de la présente convention et délivrée par les
autorités de leurs pays respectifs, auront le droit réciproque d’avoir avec eux des échantillons ou
modeéles, mais non des marchandises.

Les Hautes Parties contractantes se donneront réciproquement connaissance des autorités
chargées de délivrer les cartes de légitimation, ainsi que des dispositions auxquelles les voyageurs
doivent se conformer dans I'exercice de leur commerce.

Les objets passibles d’un droit de douane, 4 I'exception des marchandises prohibées 4 I'importa-
tion, qui seront importés comme échantillons ou modéles par les voyageurs de commerce, seront,
de part et d’autre, admis en franchise de droits d’entrée et de sortie, & la condition que ces objets,
s'ils n’ont pas été vendus, soient réexportés dans un délai réglementaire et que 'identité des objets
importés et réexportés ne soit pas douteuse, quel que soit, du reste, le bureau par lequel ils passent
A leur sortie.
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As regards the despatch and public charges relating to the transport of the goods mentioned
above, carried out under the same conditions, no discrimination shall be made on account of their
origin or destination.

Article XXI.

The foregoing provisions shall not apply to reductions in rates granted to charitable or educa-
tional organisations ; or to reductions in the event of a public disaster or granted to public officials
travelling on private business ; or to service transports on behalf of the railways or the civil or
military administration of the State.

Article XXI11I.

The two Contracting States undertake that in their relations with one another they will,
as regards railway tariffs, grant most-favoured-nation treatment and, in order to encourage inter-
national railway traffic between their countries, agree each to pursue a friendly policy in the
matter of railway rates. ’

Article XXIII,

The High Contracting Parties undertake to facilitate the establishment and putting into
effect of through railway traffic between their territories, as well as traffic between the territory
of one of the Contracting Parties and a third State which passess through the territory of the other
Contracting Party. For this purpose, the necessary arrangements shall be made between the railway
administrations concerned. The competent authorities of the two Contracting Parties shall further
secure the proper connection of passenger trains and the running of through carnages, shall endeavour
to simplify and accelerate the execution of Customs and passport formalities, and shall take steps
to ensure the prompt and regular transport of goods traffic.

Article XXIV.

Merchants, manufacturers, and other persons engaged in trade or industry in either of the two
countries who show by means of an identity card issued by the competent authorities of their own
country, that they are authorised to carry on their trade or industry in that country, and that they
pay the dues and taxes imposed by the laws, shall be entitled, either in person or through travellers
in their employ, to make purchases from merchants or producers or in the public markets in the
territory of the other Contracting Party. They may also take orders, by means of samples, if
necessary, from merchants or other persons who make use in their trade or industry of goods
corresponding to such samples. In no case shall they be obliged to pay a special tax for this purpose.

Commercial travellers representing Polish and Czechoslovak firms and in possession of the
identity cards mentioned in Article IT of the present Convention and issued by the authorities
of their respective countries, shall be reciprocally entitled to carry with them samples or patterns,
but not goods.

The High Contracting Parties shall communicate to each other the names of the authorities
responsible for the issue of identity cards and the regulations which commercial travellers must
observe when transacting their business.

Articles liable to Customs duty, except goods the import of which is prohibited, imported
as samples or patterns by commercial travellers, shall be admitted by both countries free of import
and export duties, on condition that such articles, if not sold, are re-exported within a prescribed
period and provided there is no doubt as to the identity of the articles imported and re-exported,
through whatever office they pass on re-export.
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La réexportation des échantillons ou modéles devra étre garantie dans les deux pays, soit par
le dépdt (en espéces) du montant des droits applicables au bureau de douane d’entrée, soit par une
caution valable. Réserve est faite dans tous les cas de 'accomplissement, s’il y a lieu, des formalités
de garantie pour les ouvrages en platine, en or ou en argent.

Une fois le délai réglementaire expiré, le montant des droits, selon qu’il aura été consigné ou
garanti, sera acquis au Trésor ou recouvré 4 son profit, a moins qu’il ne soit établi que, dans ce délai,
les échantillons ou modéles ont été réexportés.

Si, avant l'expiration du délai réglementaire, les échantillons ou modéles sont présentés a un
bureau de douane ouvert & cet effet, pour étre réexportés, ce bureau devra s’assurer par une vérifica-
tion, que les articles qui lui sont présentés sont bien ceux pour lesquels a été délivré le permis d’entrée.
S’il n’y a aucun doute a cet égard, le bureau constatera la réexportation et restituera le montant des
droits déposés 4 'importation, ou prendra les mesures nécessaires pour la décharge de la caution.

Il ne sera exigé de I'importateur aucun frajs, 4 I'exception toutefois des droits de timbre pour la
délivrance du certificat ou permis, non plus que pour I'apposition des marques destinées & assurer
I'identité des échantillons ou modéles.

Les dispositions ci-dessus ne sont pas applicables aux industriels ambulants, non plus qu’au
colportage et 4 la recherche des commandes chez des personnes n’exer¢ant ni industrie ni commerce,
chacune des Hautes Parties contractantes se réservant a cet égard l'entiére liberté de sa législation.

Article XXV.

Les relations postales, télégraphiques et téléphoniques entre la Tchécoslovaquie et la Pologne
font 'objet d’une convention spéciale entre les deux Etats, sur la base des arrangements internatio-
naux.

Les facilités pour le trafic frontiére local feront I'objet d’un arrangement spécial.

En outre, les deux Hautes Parties contractantes se réservent, le cas échéant, de régler les
questions concernant la navigation par un accord spécial.

Article XXVI.

La convention vétérinaire ci-annexée (Annexe E) avec le protocole finaly afférant (Annexe F)
feront partie intégrante de la présente convention et resteront en vigueur aussi longtemps que celle-ci,
étant entendu qu’il pourront étre modifiés, s’il y a lieu, d’un commun accord, méme pendant la durée
de la convention commerciale.

Article XXVII,

Le Gouvernement polonais auquel il appartient d’assurer la conduite des affaires extérieures de
la Ville libre de Dantzig, en vertu de I'article 104 du Traité de Versailles et des articles 2z et 6 de la
Convention ! de Paris entre la Pologne et la Ville libre de Dantzig, du g novembre 1920, se réserve le
droit de déclarer que la Ville libre est Partie contractante de la présente convention et qu’elle
accepte les obligations et acquiert les droits en dérivant.

Cette réserve ne se rapporte pas aux dispositions de la présente convention que la République
de Pologne contracte, en ce qui concerne la Ville libre de Dantzig, conformément & ses droits décou-
lant des traités y relatifs.

1 Vol. VI, page 18), de ce recueil.
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The re-export of samples and patterns must be guaranteed in both countries, either by the
deposit (in cash) of the amount of duty in question at the Customs Office of entry, or by valid
security. Reservation is made in all cases as regards the completion of guarantee formalities, if
necessary, in respect of platinum, gold or silver articles.

When the prescribed period has expired, the amount of the duties, whether deposited or gua-
ranteed, shall accrue to the Treasury or be recovered by it, unless it is proved that the samples or
patterns were re-exported within that period.

If, before the expiration of the prescribed period, the samples or patterns are presented at
a Customs Office open for the purpose, for re-export, such office shall verify that the articles pre-
sented to it are really those for which the import licence was granted. If there is no doubt on this
point, the office shall take note of the re-export and shall refund the amount of the duties deposited
on import or shall take the necessary steps for the release of the security.

No charge shall be levied on the importer, with the exception of stamp duties for the issue of
the certificate or licence, nor shall any charge be made for the marks placed on samples or patterns
to ensure their identity. .

The above provisions shall not apply to itinerant traders, nor to hawking or the soliciting of
orders from persons not engaged in trade or industry, each High Contracting Party reserving full
legislative freedom in this respect.

Article XXV,

Postal, telegraphic and telephonic relations between Czechoslovakia and Poland are dealt
with in a special Convention between the two States based on international agreements.

Facilities for local frontier traffic shall be dealt with in a special agreement.
Further, the two High Contracting Parties reserve the right, if necessary, to regulate questions
concerning navigation by a special agreement.

Article XXVI.

The Veterinary Convention annexed hereto (Annex E) with the final Protocol referring to
it (Annex F) shall form an integral part of the present Convention, and shall remain in force for
the same length of time, it being understood that they may be modified, if necessary, by common
consent, even while the Commercial Convention is still in operation.

Article XXVIL.

The Polish Government, which is responsible for the conduct of the foreign relations of the
Free City of Danzig, in virtue of Article 104 of the Treaty of Versailles, and of Articles 2 and 6 of
the Paris Convention !, concluded between Poland and the Free City of Danzig, on November g,
1920, reserves the right to declare that the Free City of Danzig is a Contracting Party to the present
Convention, and that it accepts the obligations and acquires the rights resulting therefrom.

This reservation does not apply to the provisions of the present Convention for which the
Polish Republic contracts on behalf of the Free City of Danzig in conformity with its rights under
the treaties relating thereto.

! Vol. VI, page 189, of this Series.
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Article XXVIIL

La présente convention sera ratifiée et les ratifications en seront échangées 4 Varsovie aussitot
que faire se pourra.

Elle entrera en vigueur le quinziéme jour aprés I'échange des ratifications.

Toutefois les deux gouvernements pourront s’entendre pour sa mise en vigueur anticipée, si
leurs législations respectives les y autorisent.

La présente convention restera obligatoire pendant une année 4 partir du jour de son entrée en
vigueur. Aprés 'expiration de ce délai, elle sera prorogée par voie de tacite reconduction et, & partir
du jour de sa dénonciation par 'une des Hautes Parties contractantes, elle restera en vigueur encore
trois mois.

En foi de quoi les plénipotentiaires ont signé la présente convention.

Fait en double exemplaire, 4 Varsovie, le vingt-trois avril mil neuf cent vingt-cing.

(L. S.) Dr Eduard BENES, m. p
(L. S.) Al SKRzZYNSKI, m. P.
(L. S.) J6zef KIEDRON, m. p.
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Article XXVIII.

The present Convention shall be ratified, and the instruments of ratification shall be exchanged
at Warsaw as soon as possible.

It shall come into force fifteen days after the exchange of ratifications.

The two Governments, however, may agree to its being put into force at an earlier date if
their respective laws authorise them to do so.

The present Convention shall remain obligatory for one year from the date of its coming into
force. At the expiration of this period, it shall be prolonged by tacit agreement and, should it
be denounced by one of the High Contracting Parties, it shall remain in force for a further period
of three months.

In faith whereof, the Plenipotentiaries have signed the present Convention.

Done in duplicate at Warsaw, the twenty-third day of April, One thousand nine hundred
and twenty-five. '

(L. S.) (Signed) Dr. Edward BENES,
(L. S.) (Signed) Al. SKRzVKSKI.
(L. S.) (Signed) Jbézef KIEDROK.
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Annexe d& Uavticle II de la convention. MODELE DE LA CARTE DE LEGITIMATION.

REPUBLIQUE TCHECOSLOVAQUE OU REPUBLIQUE DE POLOGNE

CARTE DE LEGITIMATION
POUR VOYAGEURS DE COMMERCE

(Valable pendant douze mois a4 compter de 14 date de délivrance.)

. , ) o
Bon pour %Z %2533:31112 aiheiggls;gzgque Neo de la carte............

Il est certifié par la présente que le porteur de cette carte, M..........ocooiiiiiiiiiiininiiiiinnn,
T O N demeurant ... .co.vieeieeierereeeieineetisaeenaairieisrecens .
4 [N Ne e posséde 1 i
B ttittent et rae it et e eee et eene ettt ettt ean et aa e neeneia et et eahe et ee e e et tahe s e e s e b e e et ae st e s rasrhaan s
Lo VT T o B T:T) o Ws (R oY) 4 ¥ 00U =3 o o - S RN

t est commis voyageur au service {de.la alson}

des maisons

. | posséde !
qu { possédent

sous la raison de commerce

Le porteur de cette carte se proposant de recueillir des commandes dans les pays susvisés et de faire
des achats pour la (les) maison(s) dont il s’agit, il est certifié que ladite (lesdites) maison(s) est (sont)
autorisée(s) & pratiquer son (leurs) industries(s) et son (leurs) commerce(s) & ............... et y paie(nt) les
contributions légales a cet effet.

................................. s 1020,
Signature légalisée du chef de la (des)
Signalement du porteur maison(s) : 2
AR it s
Taille ..oovovviniiiiii
Cheveux ......coovviiiiiiiiiiiiiiii e
Signes particuliers ...........ccoociiiiiiiiiiiiin, [Photographie du porteur]

1 Indication de la fabrique ou du commerce.

2 On ne doit remplir que la rubrique 1 du formulaire lorsqu'il s’agit du chef d’un établissement
commercial ou industriel, et la rubrique 2 lorsqu’il s’agit d’'un commis voyageur.

(Cette pitce doit étre établie en double expédition.)
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Annex to Article I1 of the Convention. SPECIMEN TRADING CERTIFICATE,

REPUBLIC OF CZECHOSLOVAKIA OR REPUBLIC OF POLAND.

IDENTITY CARD.
FOR COMMERCIAL TRAVELLERS.

(Valid for twelve months from the date of issue.)

Valid for { %ﬁg Eggﬁgﬂﬁ g§ gﬁsggslovakla No. ...l

It is hereby certified that the holder of this card, M.......c..coeeiiiiiiiiniinn
born at ...ocoiiiiiii resident at .......ocoiviiiiniiin
POSSESSES 1 ..uiiiiiiii i under the name of ..o,
(or) 2is a commercial traveller in the service of the firm(s) of ...
.
WHICh  POSSESS(E5) 1 1ueuiniereiiiin et et s e e ettt a e a i eas
under the NAME Of ..iiiiiiiiiiiiiii i e e e e e e et ens

As the bearer of this cards intends to solicit orders in the above-mentioned countries and to make
purchases for the above firm(s), it is certified that the said firm(s)is (are) authorised to exercise its (their)

trade and industry at ..................l and pay(s) the taxes required by law to this end.
................................................ 192.
Legal signature of head of the firm(s) 2
Description of bearer :

ABE it e

Height ..coviviiiii

Hair o

Special Marks .......cocoiviviiiiiiiiiee [Photograph of bearer]

.........................................................

1 Give name of factory or business.

% Only the first part of the form should be filled in in the case of the head of a commercial or industrial
establishment ; the second part in the case of commercial travellers.

(This form must be drawn up in duplicate).
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LISTE A.

PRODUITS TCHECOSLOVAQUES POUR LESQUELS LES DROITS DU TARIF DOUANIER POLONAIS SONT REDUITS
: EN VERTU DE LA PRESENTE CONVENTION.

Nos du tarif ) R s . Pourcentages
douanier polonais Désignation des produits de réduction

ex 5 - Légumes et plantes potageéres :
ex p. 2 Choucroute . . 50 %
P- 4 { Racines de chlcorée séchées non torrifiées et non
préparées . . . 75 %
ex p. 6 b) Concombres en v1na.1gre et dans l'eau salée, méme
avec l'addition d’aneth. (Le contenu de ’acide acé-
tique ne doit pas dépasser 3 %)} . . . . . . . . 50 %
ex 6 Fruits et baies :
ex p. 2 Toutes sortes de prunes, fraiches . . . . . . . . 50 %
Cerises, griottes, fraiches . . . . . . . . . . .. 35 %
ex p. 6 Raisins frais, communs (du premier aofit jusqu’au
31 octobre} . . . 15 %
€x 24 Confiseries, ainsi que préparatlons de fruits et de
baies :
ex p. 5 b) Jus de framboises (en récipients non hermétique-
ment fermés) sans sucre, méme en fats . . . . 30 %
ex p. 8 | Sucreries turques: °
Rahat-loukoum, tchourtchela ; capsules pharmaceu-
tiques en hostie . . . . . . 38 9%
ex 25 Levures :
p. I Pressées. . . . . v v v e e e e e e e e e e 40 %
ex 29 ex p. I Bi¢re en flits de 4 et 2 hectol. . . . . . . . . .. 50 9%
: La méme, en fits de 1 hectol. . . . .. . . . . . 55 %
La méme, en fats de 1% hectol.. . e 60 %
La méme, en fats de 1 et de 1/8 hectol e 65 %
ex 32 Remarque Sous cette remarque sont tarifiées les eaux minérales
naturelles suivantes : Saratice, Luhagovice, Podg-
brady, Bilina.
ex 34 Viandes, graisses animales comestibles, non spéclale-
ment dénommeées, produits de charcuterie et jam-
. bons :
ex p. 4 Jambons, méme en emballages hermétiques . . . 20 9,
‘ex 35 Fromages :
ex p. 2 Bryndza . . 50 %
Fromageons d Olomouc ( Olomoucké tvaruéky ) 75 %
ex 55 ‘Peaux tannées, ainsi qu’a demi corroyées, entléres
demi-peaux et rognures :
ex p. 3 a) Peaux de beeuf et de vache, tannées & l'aide de .
matiéres végétales, graissées, noires . . . R 15 Y%
€x 57 Chaussures et ouvrages en peau et en cu1r
ex p. 1 d) Chaussures d’enfants . . . . . . . . . . . . .. 25 %
ex p. 2 Chaussures en toile . . . 25 %
ex p. 3 Chaussures en cuir, dénommées dans la p051t10n
57 p. I ¢), garnies de pointes, bandes ou bordures
en cuir verni . . 74 %
ex p. 3 Chaussures, dénommées dans la p051t10n 57p 2 gar-
nies de pointes, bandes ou bordures en cuir verni 65 %
ex p. 4 b) Jambiéres en cuir . . . . . . . .. ..o 75 %
ex p. 5 a) Fouets . . . . . . . . .« . . . . 0 20 9
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LIST AL

CZECHOSLOVAKIAN PRODUCTS ON WHICH THE PoLisH CusTOMS TARIFF DUTIES ARE REDUCED UNDER

THE PRESENT CONVENTION.

Tﬁf,l,ﬁ Designation of Goods llizgc::ttigiz
ex 5 Vegetables and pot-herbs :
ex p. 2 | Sauerkraut 50 %
P-4 Dried chicory roots, unroasted and unprepared 75 %
ex p. 6 (b) Cucumbers in vinegar and in salt water, even with
the addition of dill. (The acetic acid content
is not to exceed 3 %) e e e e 50 9%
ex 6 Fruits and berries :
ex p. 2 Plums of all kinds, fresh . 50 %
Cherries, egriots, fresh . . . . . . . . . . . .. 35 %
ex p. 6 Grapes, fresh, common (from August 1 to October 31) 15 %
ex 24 Confectionery and prepared fruits and berries :
ex p. 5 (b) Raspberry juice, in non air-tight receptacles, without
sugar, even incasks . . . . . . . . . . . .., 30 %
ex p. 8 | Turkish delight :
Rahat-Loukoum, Tchourtchela, pharmaceutical
capsules in the form of wafers . . . . . . . . . 38 9%
ex 25 Yeast :
p- 1 Pressed . 40 %
ex 29 ex p. I Beer in casks containing 4 or 2z hectolitres 50 %
The same, in casks containing 1 hectolitre . 55 %
The same, in casks containing 1% hectolitre . 60 9,
The same, in casks containing !/, or 1/, hectolitre. 65 %
ex 32, Note Under this note are classed the following natural
mineral waters : Saratice, Luhadovice, Pod.brady,
Bilina.
ex 34 Meat, edible animal fats, not separately designated,
porkbutcher’s wares and hams :
ex p. 4 Hams, even in air-tight receptacles . . 20 9
ex 35 Cheese :
ex p. 2 Bryndza. . . . . . . . . .. .. 50 9%
Olomouc (Olomoucké tvarisky) . . . . . . . .. 75 %
ex 55 Hides and skins, tanned, also semi-curried, whole,
half or in pieces or parings :
ex p. 3 (a) Ox and cow hides tanned with vegetable extracts,
greased, black . e e e e e e e 15 %
ex 57 Footwear and manufactures of leather and skins :
ex p. I (d) Footwear for children . . . . . . . . . . . .. 25 %
ex p. 2 Footwear of cloth . e e e e e e 25 %
ex p. 3 Footwear of leather designated in number 57, p. 1 (¢),
with toe-caps, bands or edgings of varnished leather 74 %
ex p. 3 Footwear designated in number 57, p. 2, with toe caps,
bands or edgings of varnished leather . . . . . 65 %
ex p. 4 (b) Leather leggings . . . . . . . . . . . . .. 75 %
ex p. 5 (a) Whips . . . . . . .. ... ... ... 20 Y,

! La traduction anglaise de la liste A, page 29, de la liste
4 la page 69, de la liste I, page 71, et de la liste 11, page
83, du chiffre 111, page 91, et de la liste de la page 93, a été
extraite du Bulletin international des Douanes, ** Poland,
8th Suppl., Ne° 187, 3rd Edition”, et ‘ Czechoslovakia,

1xth Suppl,, N° 189.”
No. 1367

! The English translation of List A, page 29, Li<t to page
69, List I, page 71, and List 11, page 83, Item IlI, page 91,
and List to page 93, were taken from the Internaticnal Cus-
toms Bullelin, “ Poland, 8th Suppl., N° 187, 3rd Ed.tion ",
and ‘‘ Czechoslovakia, 11th Suppl., N° 189. "’
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Nos du tarif
douanier polonais

Désignation des produits

Pourcentages
de réduction

ex 65
eX p. 4
ex 72
ex p. 6
ex 74
ex p. 2 b)
ex p. 5 a)
€x 77
exX p. I a)
ex p. 1 b)
p. 2
ex a)
a)
P-5
b)
ex p. 8
¢)
ex 9o
ex p. 2
ex 108
ex p. 6
ex 112
ex p. 25 b)
ex p. 25 ¢)

Matériaux de construction :

Chaux (non hydraulique) .

Pierres artificielles pour construction et ouvrages en
matiéres réfractaires :

Briques de dinas

Poteries en argile commune ou en mment
pour poéles, briques en terre 4 potier :

Carreaux pour poéles unicolores avec une bordure
d’une autre couleur

Tuyaux de grés

Verrerie :

Bouteilles en verre de couleur de bouteille (vert,
olive, brun) et des couleurs naturelles similaires

Bouteilles en verre demi-blancs .

Ouvrages non spécialement dénommés en verre blanc
ou demi-blanc, non adouci, non poli, non taillé,
méme avec fonds, bords, goulots, bouchons et cou-
vercles adoucis ou égalisés, avec écussons,
inscriptions et dessins, moulés et pressés, mais sans
autre ornement :

carreaux

Soucoupes, verres & vin, verres & liqueur, verres
a cognac, hocaux, verres 4 conserves, sa.lléres
cendriers . e

Carreaux et tuiles en verre dem1 blanc

Ouvrages non spécialement dénommés en verre A
bouteilles, de couleur (colorés en pite) a deux
couches, laiteuses, dépolis (par n'importe quel
procédé), striés, craquelés ou imitant la glace

(Eisglas)

Adoucis polis, taillés

Verres en feuilles, soufflés on moulés, non adoucis
et non polis, ayant jusqu'a 5 mm. d’épaisseur,
inclusivement :

Blancs (transparents), demi-blancs ou colorés de
la couleur naturelle de bouteille, unis sans dessins
ni ornements, ayant en surface plus de % jus-
qu’a 2 métres carrés inclusivement ; de couleur
ou laiteux, unis, sans dessin ni ornement, de
toutes dimensions .

Sels naturels non spécialement dénommes non punﬁés
eaux-mé:es, saumure de harengs, boues minérales :
Boues minérales de Piedtany en emballage originaire

de 5 kil. ou moins — y compris le conditionne-

ment . .

Acides, sulfure et tétrachlorure de carbone :

Acide formique

Produits chimiques et chimico- pharmaceuthues non

dénommés dans d’autres. numéros du tarif :

Sels naturels de sources d’eaux minérales de Karlovy -

Vary, de Marianské Lazne, de Darkov, en embal-
lage originaire . . . .

Hydrosulfite de soude

Formaldéhydesulfoxylate e e e

Charbon végétal & décolorer : carboraffine

20 9,

45 %

20 9%
57,3 %

30%

40 7o

25 %
60%)

20 9,

20 %

40 %

20 %

25 %
20 9
25 %
90_%
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Tarift
Nos

Designation of Goods

Percentage
Reductions

ex 65

ex p. 4
ex 72

ex p. 6
X 74

ex p. 2 (b)

ex p. 5 (a)
€ex 7’7

ex p. I (a)

ex p. I (b)

ex (a)

(d)
P-5

ex 9o

ex p. 2

ex 108
ex p. 6
ex II2

ex p. 25(b)

ex p. 25(¢)

No. 1367

Building materials :
Quicklime (non hydraulic)
Artificial building stones and ﬁreproof manufactures :

Dinas bricks e e
Potters’ wares of common clay or cement stove tiles ;
bricks made of potters’ clay :
Stove tiles, of one colour with border of another
colour
Pipes of stoneware
Glass wares :
Bottles of bottle glass (green, olive, brown) and similar

natural colours . e e

Bottles of half-white glass . .

Articles (except those sepa.rately deslgnated) "of
white or half-white glass, unground, unpolished,
uncut, with or without ground or smoothed bot-
toms, edges, necks, stoppers, and lids, with
moulded or impressed crests, inscriptions or pat-
terns, but without any other kinds of embellish-
ment :

Saucers, wine glasses, liqueur glasses, cognac glas-
ses, beakers, preserve glasses, salt-cellars, ash-
trays . . BN

Roofing and other tiles of half-white glass Coe

Articles (except those separately designated) of bottle
glass, coloured (dyed in the paste), with double
layer, opaque, dulled (by whatever process),
fluted glass or ice glass :

Ground, polished or cut
Sheet glass blown or cast, unground and unpollshed
having a thickness of 5 millimetres or less :

White (transparent), half-white, or of natural
bottle colour, plain, without patterns or embel-
lishments, and having a superficial area more
than 1, and up to 2 square metres inclusive ;
coloured or opaque, plain, without patterns or
ornaments, of any dimensions .

Natural salts, not separately designated, not reﬁned
brines, herrmg oil ; mineral muds :

Mineral muds from Plesfany in the original receptacles
of 5 kilogrammes or less — including the welght
of the receptacle . R

Acids, sulphide and tetrachlorlde of ca.rbon
Formic acid . . .

Chemical and chemico- pharma.ceutlcal preparatlons
not separately designated in other numbers of the
Tariff :

Natural salts from the mineral water springs of
Karlovy Vary, Maridnske Lazng, Darkov, in the
original receptacles . .

Hydrosulphite of soda . .

Formaldehydesulphoxylate

Vegetable coal for discolouring :

Carboraffine . e

20 9%

45 %

20 %
573 %

30 %
40 %

25 %
60 9%,

20 %

20 Y%

40 %

20 %

25 %
20 %
25 %
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Noe du tarif
douanier polonais

Désignation des produits

Pourcentages
de réduction

ex II3

ex 149
ex p. 6

ex 150
ex p. I

¢)

d)
p-5
ex p. 6
ex a)
ex b)

ex p. 7
ex a)
ex b)

ex p. 7
ex b)
ex 152

€ex p. 7

ex 153

ex p. I

ex a)

ex 156

ex 158

ex 167

ex p. I

Produits pharmaceutiques et articles de pansements
imprégnés :

Bandes et gazes en tissus de toute sorte, autres que
de soie ou de demi-soie, imprégnées de produits
médicinaux .

Ouvrages en cuivre, en alhages de cuivre et d’autres
métaux et en alliages dénommés sous le N© 143 :
Couverts, cuillers, fourchettes, couteaux, en alu-

minium . e e e e

Ouvrages en fonte ou fer couls :

De toute espéce, non spéc1a1ement dénommés, non
ouvrés, pesant par pléce
Moins de 40 kil. jusqu’a 5 kg. inclusivement .
Moins de 5 kg. . . -

Vaisselle en Tonte brute ou émaillée .

Poéles, pesant par piéce :

5 kg. ou plus .
Moins de 5 kg. . .

Poéles, pesant par pléce
5 kg ou plus . .

Moins de 5 kg. e

Hachoirs, pesant par piéce :
Jusqu’a 3 kg. inclusivement

Ouvrages de chaudronnerie en fer ou en a01er tuya.ux
en fer ou acier, ainsi que leurs raccords :

Tuyaux a axe droite, sans soudure, d’'un diamétre
extérieur de plus de 100 mm, munis d’'un bout
avec filetage extérieur et d’autre bout avec filetage
intérieur, d’une longueur non moins que la moitié
du diamétre extérieur des tuya.ux pesant pa.r pléce
Plus de 4 kg. ..
4 kg. et moms

Ouvrages en fer ou en aaer tournés pohs a.dOuc1s
bronzés ou autrement ouvrés, méme combinés avec
du bois, du cuivre et ses alliages :

De toute espéce a l'exception de ceux dénommés
aux p. 2 a I0:

Ouvrés (tournés, forés, rabotés, adoucis et polis),
pe ant par piéce :
1000 kg. ou plus. e
Moins de 1000 kg. ]usqua 500 kg inclusive-
ment . .
Moins de 500 kg ]usqua 100 kg ‘inclusive-
ment . . . e e

Ouvrages en fil métalhque
Clous en fer ou en acier :

Clous en fil .

Coutellerie :

Ouvrages de coutellerie pour usages de cuisine, agri-
coles et des métiers avec les manches en matiére
commune . .

Machines et apparells complets ou non " montés ou
en piéces :

Non spécialement dénommés :

Machines pour les sucreries, pour les brasseries et
malteries, pour les dist llenes selon la spécification
et sous les conditions fixées dans le protocole final

20

20

10
15
10

20
20

20

" I0

30
30

20

15

I0

25

10

15

%

%

%
%

%0
%

%
%

%

%
%

%
%
%

%

%

%
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i
" ex II3 Pharmaceutical products and impregnated dressings :
P 4 Bandages and gauze of any tissue, except silk or
i half-silk, impregnated with medicinal products. 20 %
ex I49 Manufactures of copper, alloys, and of other metals .
and their alloys designated in number 143 :
ex p. 6 Sets of spoons, forks, knives, of aluminium . . . . 20 9,
ex 150 Cast-iron wares :
ex p. I Of all kinds not separately designated, unwrought,
) weighing each :
(c) Under 40 down to 5 Kg. inclusive . . . . . . 10 %
(a) Less than 5 Kg. . . e e . 15 %
pP-5 Cast-iron hollow-ware, enamelled or not . . . . . 10 %
ex p. 6 Stoves, weighing each :
ex (a) 5Kgormore............... 20 %
ex (b) Lessthan 5 Kg. . . . . . . . .. ... .. 20 %
ex p. 7 Stoves, weighing each :
ex (a) 5Kgormore............... 20 9,
ex (b) Less than 5 Kg. . 20 %
ex p. 7 Choppers, weighing each :
ex (b) Up to 3 Kg. inclusive . . . e e e e 10 %
ex 152 Iron and steel boilermakers’ wares pipes and their
connecting parts, of iron and steel :
ex p. 7 Straight pipes, weldless, with an external diameter
above 100 millimetres, fitted an exterior thread
at one end and with an interior thread at the other
end, thelength of the thread non being less than %
of the external diameter of the plpe welghmg each:
(a) More than 4 Kg. . . . . e e e 30 9%
(b) 4 Kg. orless . . . 30 9%
ex 153 Iron and steel manufactures turned pollshed smoothed
bronzed or otherwise elaborated with or without
parts composed of wood, copper or its alloys :
ex p. I All kinds, except those des1gnated in pp. 2 to 10:
ex (a) Wrought (turned, bored, planed, smoothed and
polished), weighing each :
1 1,000 Kg. or more . . 20 %
Less than 1,000 and down to 5oo Kg , inclusive 15 %
Less than 500 Kg. and down to 100 Kg. inclusive 10 %
ex 156 Wire manufactures :
ex p. 2 Nails of iron or steel :
ex (a) Wire mails . . . . . . ... ... ... ... 25 %
ex 158 Cutlery wares :
ex p. I Cutlery wares for kitchen, agricultural and crafts,
with handles of common materials . . . . . . . 10 9%
ex 167 Machines and apparatus, complete or incomplete, fitted
together or in parts : .
ex p. I Not separately designated :
Machines for sugar manufacturers, brewers, malsters
and distillers, as specified and under the conditions
laid down in the Final Protocol . . . . . . . 15 %
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Nes du tarif
douanier polonais

Désignation des produits

Pourcentages
de réduction

ex p. 3
ex p. 6 a)—f)

p-7 1)

ex p. 7 a)—f)

ex p. 7 a)—})

ex p. 9 a)—e)

ex p. 26

ex a)

ex a)

ex b) et ¢)
ex a), b), ¢)
ex p. 28

ex p. 34

€ex p. 35

Machines et appareils, etc. (Swuite)

Rouleaux compresseurs a vapeur
Rouleux compresseurs a moteur
Treuils hydrauliques . e e e e e e
Verins de levage pour locomotives et wagons
Ponts roulants
Grues 2 portiques et de transbordement .
Moteurs a combustion-pesant par piéce :
Plus de 3,000 kg. jusqu’a 70,000 kg. .
Plus de 70,000 kg. jusqu a 140,000 kg.
Plus de 140,000 kg. . . . . . . . . . . . ..
Pompes spéciales a4 vapeur et a transmission :
pour les sucreries, pour les brasseries et malteries,
pour les distilleries, pour les raffineries des huiles
minérales, pour les installations frigorifiques et
pour la fabrication de la glace, selon la spécification
?t sous les conditions fixées dans le protocole
inal . . . . .. .0
Compresseurs frigorifiques et pour la fabrication
de la glace, sous les conditions fixées dans le
Protocole final o
Pompes a bras
Pompes spéciales centrifuges et 4 turbine: pour
les sucreries, pour les brasseries et les malteries,
pour les distilleries, pour les raffineries des huiles
minérales, pour les installations frigorifiques et
pour la fabrication de la glace, selon la spécification
et sous les conditions fixées dans le protocole
Appareils non spécialement dénommés: pour les
sucreries, pour les brasseries et les malteries,
pour les distilleries et pour les raffineries des
huiles minérales, selon la spécification et sous
les conditions fixées dans le protocole final :
Ne contenant pas de métaux repris sous le
NOI43 .« v o v v o e e e e e
Contenant jusqu’a 10 9, inclusivement de .mé-
taux repris sous le N° 143 . . . . . . . .
Contenant plus de 10 9, métaux repris sous le
NO I43 o v v v v v v e e e e e e e e
Pour des installations frigorifiques et pour la
fabrication de la glace . e e e e
Parties de machines et d’appareils pour les sucreries,
brasseries, malteries, distilleries, raffineries des
huiles minérales, pour les installations frigorifiques
et pour la fabrication de la glace, si ces machines
et ‘appareils jouissent des droits conventionnels,
sur permis du Ministére des Finances:
Ne contenant pas de métaux repris sous le N° 143.
Contecnant de métaux repris sous le N° 143
Semoirs 3 projection pour engrais artificiels
Arracheurs de betteraves . . . . . . . . . . . .
Hache-pailles avec débouché plus grand que 310 mm.
Semoirs combinés pour répandre simultanément
les grains et les engrais artificiels ..
Machines & planter les pommes de terre .

15 %

35 %
30 %

15 %

20 %
15 %
15 %

30 %
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Machines and apparatus, etc, (Contmued)
ex p. 3 Steam road rollers . . e 15 %
Motor road rollers . 25 9%
ex p. 6 (a)—(f) Hydraulic winches . . 40 %
Trestles for hoisting locomotives and wa.gons . 15 %
Travelling cranes. . e e e 15 9%
Gauntry and unloading cranes : 15 %
p- 7 (1) Internal combustion engines, we1gh1ng ‘each :
More than 3,000 and up to 70,000 Kg. 10 %
More than 70,000 and up to 140 ooo Kg. 20 9,
More than 140,000 Kg. . .. 30 9%
ex p. 7 (a)—(f) Special steam and transmission pumps
For sugar manufacturers, brewers, malsters, dis-
tillers, mineral-oil refiners, for refrigerating
installations and for making ice, as specified
and under the conditions laid down in the Final
Protocol. . . 15 %
ex p. 7 (a)—(f) Refrigerating and ice-making compressors, under the
conditions laid down in the Final Protocol. 35 %
ex p. 9 (a)—(e) Hand pumps . 30 9%
Special centnfugal and turbine pumps
For sugar manufacturers, brewers, malsters, distil-
lers, mineral-oil reﬁners, for refrigerating instal-
lations and for making ice, as specified and under
the conditions laid down in the Final Protocol 15 9%
ex p. 26 Apparatus, except those separately designated :
For sugar manufacturers, brewers, malsters,
distillers, mineral-oil refiners, as specified and
under the conditions laid down in the Final
Protocol :
ex (a) Not containing any metals specified in the
number 143 . . 20 9,
ex (a) Containing up to ro% inclusive of the metals
specified in number 143 . 15 %
ex (b) and (¢) Containing more than 10 %, of the metals specx-
fied in number 143 . 15 %
ex (a), (b), (¢) For refrigerating installations and for makmg ice 30 9%
ex p. 28 Parts of machinery and apparatus for sugar manu-
facturers, brewers, malsters, distillers, mineral-oil
refiners, for refrigerating installations and for
making ice, if the machinery and apparatus enjoy
the conventional duties, under permit from the
Ministry of Finance :
Not containing any metals specified in number 143 35 %
Containing metals specified in number 143. 20 9,
ex p. 34 Projecting machines for Scattermg fertilisers 30 %
Beet pullers . . 25 9%
Chaff cutters with an openmg la.rger than 310 mm. 20 9,
ex p. 35 Combined sowers for seed and fertilisers . . 30 9%
Potato planters .. . 20 9
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Neo# du tarif

dou

anier polonais

Désignation des produits'

Pourcentages
de réduction

ex

€xX

€x

€x

€x

€x

€x

ex

€x

€x

168

169

177

192

198

199

203

212

214

ex p. I

ex p. 4

ex p. 4

ex p. 3

ex p. 4

a)

P-5

ex p. 2
a)
¢)

ex p. 7

ex ¢)

ex p. 2

To T
ah oW

oo
[

ex p. I et 2

Balances en fer, accessoires, parties et poids pour
balances :

Poids en fer pour balances :

Non ouvrés . .
Ouvrés .
Instruments et accessoires de préc151on pour le mesurage
et les sciences :

Compresses de tissus de coton, cousues, remplies

de boue de PieStany, en emballage originaire
Carton, papier et ouvrages en papier :

Pa.pler d’ emba.llage de paille cuite ou de bois cuit,
non satiné méme d’un seul c6té, papier d’emballage
de cellulose non blanchie, non satiné méme d'un
seul coté . . .

Tissus de coton, écrus et blanchls

Gazes pour pansements et bandages, non imprégnés,

ajustés pour la vente en détail . e e
Tissus de jute, de lin, de chanvre etc.

Tapis entié¢rement 'de jute avec p01ls non coupés.

Feutres et tissus feutrés en poils ou en laine, ainsi
que des ouvrages de ces matiéres :

Feutres et tissus feutrés en poils:

Purs . . .
Mélangés de la.lne de coton. .

Feutres et tissus feutrés pour la fabrication des

cardes
Tissus de laine :°
Fichus de téte et chiles, tissés en fils de plusieurs
couleurs, pesant par metre carré :
Jusqu’a 250 gr. inclusivement
De 250 4 500 gr. inclusivement .
Plus de 500 gr.
Tapis de laine avec p01ls non coupés avec les dessins
d’'un cO6té, mécaniques . .
Remarques générales aux Nos 183 209
Les tissus de coton et de laine, contenant un mélange
de soie, sont taxés comme suit :

Si la proportion de la soie ne dépasse pas 10 9 du
nombre total des fils de la chaineet de la trame,
a aprés les numéros correspondants du tarif
4 ces tissus, avec une surtaxe de 10%,.

Boutons et boutons pour chemises :
Boutons (guziki) de toute espéce en métal autre
qu’en or, en argent, en platine (N° 148) et que
les boutons en tdle pour les pantalons (N° 212
P- 3), en lin, en coton, en laine et en soie .

Boutons en tole (composés de deux petltes plaques)
pour pantalons .

Boutons en porcelaine, en verre en os .

Boutons en bois .

Grains de verre, perles de verre de b01s de ce11u101d
de porcelame, de métal, de coco, etc. (en matiéres
communes) ; perles non véritables; imitations de
coraux en matiéres communes diverses :

Perles et coraux et ouvrages en ces matiéres .

50

70

30

50
25

30
20

40

20
25
25

20

40

%
%

%

%

%
%

%
%

%

%

%
%

%
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Tﬁi:ﬁ Designation of Goods Ingiclfgttizies
ex 168 Weighing scales of iron, accessories, parts and weights
) for scales :
ex p. I Iron weights for scales :
Unwrought................. 50 9,
Wrought . . . . 15 %
ex 169 Instruments, accessories and apparatus of preclslon
for measuring and for scientific purposes :
ex Pp. 4 Compresses of cotton fabric, sewn, filled with Pie$tany
mud, in the original receptacle e e e e e 70 %
ex 177 Cardboard paper and wares of paper :
ex p. 4 Wrappmg paper, made from boiled straw or boiled

wood, not satined, even on one side only ; wrapping
paper made from unbleached cellulose, not satined,

even on one side only . . e 30 %
ex 187 Cotton tissues, unbleached or bleached
ex p. 3 Gauze for dressings and bandages, not 1mpregnated
made up for retail sale . . . . . . . .o 50 %
ex 192 Tissues of jute, flax, hemp, etc.
ex p. 4 Carpets made wholly of jute w1th uncut pile . . . 25 9,
ex 198 Felt and felted stuffs made from hair or wood, and
manufactures thereof :
p. I Felt and felted stuffs made from hair :
(a) Unmixed . . e 30 %
(b) With an admlxture of wool or cotton e 20 Y,
pP.- 5 Felt and felted stuffs for the manufacture of cards 40 %
ex 199 Woollen tissues :
ex p. 2 Head-kerchiefs and shawls, woven with yarn of
various colours, weighing per square metre :
(a) Up to 250 grammes inclusive . . . 20 %
(b) More than 250 and up to 500 grammes mclusrve 25 9,
(c) More than 500 grammes . . 25 %
ex 203 Woollen carpets with uncut pile, ﬁgured on one s1de
mechanically-made . . e 20 %

General Notes to Nos. 183 209
ex p. 7 Cotton and woollen tissues containing an admixture
of silk, are dutiable as follows :
ex (c) If the quantity of silk represents not more than
10 9% of the total number of warp and weft
threads, according to the relevant articles of
the Customs Tariff relating to said fabrics, with
an additional 10 %,
ex 212 Buttons and studs :

ex p. 2 Buttons (guziki) of any kind of metal other than gold,
silver, and platinum (number 148) and with the
exception of sheet-metal buttons for trousers
(No. 212, p. 3); buttons of linen, cotton, wool

and silk . . 40 %
p. 3 Sheet-metal buttons (made of two small discs) for
trousers . . e e e 30 %
ex p. 4 Buttons of porcelam glass bome . . . . . ... 40 %
ex p. 4 Buttons of wood . . 30 %
ex 214 Beads and pearls : of glass, wood, celluloid, china,
metal, cocoanut, etc. (of common materials) ; imi-
tation pearls ; imitation corals of various common
materials :
ex p. I and 2 Pearls and corals and wares thereof . . . . . . . 40 %
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Nog du tarif
douanier polonais

Désignation des produits

Pourcentages
de réduction

ex 215

ex p. 3

ex p. 4

Articles de fantaisie et de toilette, montés ou démontés ;

jouets :

" Quincaillerie ordinaire avec parties, montures ou
ornements en métaux ou alliages non précieux,
etc., selon la spécification fixée dans le protocole
final . . . ... 000000

Quincaillerie non spécialement dénommée de tous
les métaux non précieux, non combinés avec
d’autres métaux, pesant jusqu’a 1,2 kg. inclusive-
ment par pi¢ce, selon la spécification fixée dans
le protocole final .

LISTE B.

50 %

4 %

PRODUITS POLONAIS POUR LESQUELS LES DROITS DU TARIF DOUANIER TCHECOSLOVAQUE SONT REDUITS

EN VERTU DE LA PRESENTE CONVENTION.

Nos du tarif
douanier tchécoslovaque

Désignation des produits

Pourcentages
de réduction

€X 73 )
€xX a

ex b)

96

ex 183

Remarques :

ex ¢)
ex d)

Volailles de toute espéce (excepté le gibier a plume) :
Vivantes :
Oies . . . . v v v v v e e e e e e e e e
Mortes, méme vidées, plumées ou privées des extré-
mités :
Dindons, poulets
Paraffine :
- Impure, méme écailles de paraffine
Autre
Fils de coton :
Simples, écrus :
Jusqu’au N°¢ 12 anglais e e e e
Au-dessus du N° 12 jusqu'au N° 29 anglais
Au-dessus du N° 29 jusqu’au N° 50 anglais .
Au-dessus du N° 50 jusqu’au N° 70 anglais .

Fils de coton pour trame, simples, écrus, pour le tissage
de la demi-soie, sur tubes courts ou canettes en
papier, ne dépassant pas en longueur 13 cm. et en
épaisseur 22 mm. (‘pincops), sur permis et moyennant
conditions et le controdle a déterminer par ordonnance :

Au-dessus du No 29 jusqu’au N° 50 anglais
Au-dessus du N¢ 50 jusqu’au N¢ 70 anglais

28 1 9
28 1, 9,

50 %
33Y:%
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Tariff
Nes

Designation of Goods

Percentage
Reductions

ex 2I5

ex p. 3

ex p. 4

Fancy and toilet articles, complete or not ; children’s
toys :

Ol}zlinary small-wares (quincaillerie) with . parts,
mountings or ornaments of non-precious metals
or alloys thereof, etc., as specified in the Final

Protocol.

Small-wares (gquincaillerie) not specially mentioned,
of any non-precious metal, not combined with
any other metal, weighing each up to 1.2 Kg.
inclusive, as specified in the Final Protocol .

LIST B.

50 %

40 %

Porisa PrRopUCTS ON WHICH THE CZECHOSLOVAKIAN CusTOoMS TARIFF DUTIES ARE REDUCED UNDER

THE PRESENT CONVENTION.

Tﬁf,:ﬁ Designation of Goods };:ﬁ;tiz%i
ex 73 Poultry of all kinds but not feathered game :
ex (a) | Living: :
Geese . . . . . .. .. Lo e, 40 %
ex (b) Dead, also cleaned, plucked or with their extremities
cut off :
Turkeys, fowls 25 %
96 Paraffin :
(a) Unrefined, also paraffin scales 28 1 9,
(b) Other 28 % 9,
ex 183 - Cotton yarn :
Single, unbleached :
(a) Up to No. 12 English . . e e 50 9,
(b) Over No. 12 and up to No. 29 English . 50 %
(c) Over No. 29 and up to No 50 English 50 %
(d) Over No. 50 and up to No. 70 English . 335 9%
Notes :
1. | Cotton weft yarns for the manufacture of half silk
tissues, single, unbleached, in the form of pincops,
on short bobbins, or on bobbins running through
their whole length, which are not more than 13 cm.
long or 22 mm. thick, by permission and subject to
the conditions to be laid down by Ordinance and
under control :
ex (c) Over No. 29 and up to No. 50 English . 50 %
ex (d) Over No. 50 and up to No. 70 English . 33, %

No. 1367



40

Société des Nations — Recueil des Traités.

1926

douanier tchécoslovaque

Nos du tarif

Désignation des produits

Pourcentages
de réduction

€x

€ex

€x

€ex

€x

€ex

€X

€Xx

€x

399
432

491

530

538

ex ¢)
ex d)

2R HTotmp e

ex c¢) 2

ex a), b), ¢) 1.

598

600

602

613

621

1.¢)

ex 1)

ex f)

Fils de coton simples, écrus, pour la fabrication des
tulles, des rideaux, des broderies et dentelles, sur
permis et moyennant les conditions et le contréle
a déterminer par ordonnance :

Au-dessus du No 29 i squ’ ’au No 50 anglais

Au-dessus du N° 50 ]usqu 'au N°© 60 anglais

Ciment . . .

Toles et plaques

B.utes (noires), ayant en épaisseur :

2 mm. ou plus:
5 mm. ou plus . .
Moins de 5 mm. Jusqu ’a 2 mm.
Moins de 2 mm. jusqu’d 1 mm.
Moins de 1 mm. ]usqua 0,6 mm. .
Moins de 0,6 mm. jusqu'a o,4 mm.
Moins de 0,4 mm. jusqu'a 0,25 mm..
Moins de 0,25 mm, . .

Dressées ou décapées, ayant en épa1 seur :
1 mm. ou plus
Moins de 1 mm. ]usqu a 06 mm. . .
Moins de 0,6 m m. jusqu’a 04 mm. .
Moins de 0,4 mm.

Téles et plaques (lammé'es etendues) non autre ment

travaillées :
De zinc . .
Machines et apparells agrlcoles non spécialement
dénommés :
Broyeurs & plaques métalliques et moulins & égruger
a plaques métalliques pour usages agricoles
Machines et appareils non spécialement dénommés
Broyeurs 4 plaques métalliques et moulins & égruger
a plaques métalliques .. . .
Pour la fabrication du ciment. .
Pour l'apprét des matiéres et prodults textlles .
Acides spécialement dénommés :
Acide sulfurique non fumant .
Sels de calcium, de strontium, de baryum et de magné-
sium, spémalement dénommsés :
Carbure de calcium
Combinaisons de cuivre, de plomb de zinc et d’ étam
spécialement dénommées :
Lithopones
Amidon (ainsi que farine @’ a.xmdon)
Fécules de pommes de terre
Gaz liquéfiés, non spécialement dénommés :
Bioxyde de soufre . e e e

50 %
33 2%
40 %

48,6 9%
45,7 %
49)3 00
472 %
48 %

486 %
49.4 %

48,6 %
49,4 %
47,5 %

40 %
25 %
80 9%,
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TNaf,l.ﬁ Designation of Goods gzzlc:&tizxglz
2. Single unbleached cotton yarns for the manufacture
of tulle, curtains, embroidery or lace, by permission
and subject to the conditions to be laid down by
Ordinance and under control :
ex (c) Over No. 29 and up to No. 50 English . 50 9%
ex (d) Over No. 50 and up to No. 6o Enghsh . 3315 9%
399 Cement . . 40 %
€ex 432 Sheets and plates
(a) Rough (black plate), of a thickness of :
1. 2 mm. Or more :
5 mm. OTr more . 48.6 9,
Less than 5 mm. and down to 2 mm. 45.7 %
2. Less than 2 mm. and down to 1 mm. 49.3 %
3. Less than 1 mm. and down to 0.6 mm. . 47-2 %
4 Less than 0.6 mm. and down to 0.4 mm. . 48 9
5. Less than 0.4 mm. and down to o. 25 mm.. 48.6 9,
6. Less than o0.25 mm. . e 49-4 %
(b) Dressed or pickled, of a thickness of :
I. I mm. or more . . 45.8 9%,
2. Less than 1 mm. and down to 0. 6 mm. . 48.6 9
3. Less than 0.6 mm. and down to 0.4 mm, 49.4 Y%
4. Less than 0.4 mm. . 475 %
€X 491 Sheets and plates (rolled, ﬂattened) not further worked:
(c) Of zinc . . 10 9%
ex 530 Agricultural machmery and a.ppara.tus not spemally
mentioned :
ex (c) 2 Crushers with metallic plates and bruising-mills with
metallic plates for agricultural purposes . . 44.4 %
ex 538 Machines and apparatus, not specially mentioned :
ex (a), (b), (c), 1 Crushers with metallic plates and bruising-mills with
metallic plates . e e e e e e 40 9%
2. For the manufacture of cement . . 40 9%
3. For dressing textile materials and products . 40 Y%
ex 598 Acids specially mentioned :
1. (¢) Sulphuric acid, not fuming . 30 %
ex 600 Calcium, strontium, barium a.nd magnesmm sa.lts
specially mentioned :
ex (1) Calcium carbide . 25 9%
ex 602 Copper, lead, zinc and tin sa.lts spemally mentloned
ex (f) Lithopone . 40 %
ex 613 Starch (also starch mea.l)
Potato meal . . 25 %
ex 621 Liquefied gases, not spemally mentloned
Sulphur dioxyde . .. 80 %
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LISTE C.

LES DROITS CONSOLIDES EN VERTU DE LA PRESENTE CONVENTION.

Noa dqu tarif

Désignation des produits

Droits d’entrée

douanier polonais consolidés
ex 8o Goudron végétal et minéral et poix :
p. 2 b) Goudron de houille préparé (sans huiles légéres) 2,— zl.
ex 167 Machines et appareils, complets ou non, montés ou en
pi¢ces détachées :
ex p. I Machines pour les sucreries, pour les brasseries,
pour les malteries, pour les distilleries . .. 36,50 zl.
ex p. 26 a) Appareils non spécialement dénommés :
I Pour les sucreries, brasseries, malteries, distilleries
et raffineries des huiles minérales :
A Ne contenant pas de métaux repris sous le
numéro 143 . 36,— zl.
B Contenant jusqu’ A 1o % ‘inclusivement de mé-
taux repris sous le numéros 143 . . 38,25 zl.
II. Pour les installations frxgorlﬁques et pour la
fabrication de la glace . . Ce . 31,50 zl.
LISTE D.
LES DROITS ET TAXES CONSOLIDES.
Nos du tarif Droits de douane

douanier.tchécoslovaque

Désignation des produits

pour 100 kg.
K&

96
a)
b)
ex 488 c)

Paraffine :
Impure (non raffinée) et écailles de paraffme
Autre
Zinc brut .

80,—
100,—
24,~

LES HUILES MINERALES DEMI-FABRIQUEES CONFORMEMENT A LA REMARQUE I DE LA CLASSE XXI:

Neos du tarif
douanier tchécoslovaque

Désignation des produits

Taxe de licence
A I'importation,
pour 100 kg. nets
K¢

ex 177 a)
b)
. c)
ex 178 a)
b)

ex 179

L’essence (benzine) brute .

Le distillat de pétrole

L’huile de paraffine

Les distillats des huiles de gra.lssage

L’huile de paraffine . .

Les résidus de la distillation des huiles minérales .

20,—

15,
7

20,—
7—
7
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LIST C.

DUTIES CONSOLIDATED UNDER THE PRESENT CONVENTION.

Polish CO;IISI;");i"C}.:ted
Tﬁ?sﬁ Designation of Goods Duties
Z1. Gr.
ex 8o Tar, tar pitch and pitch :
p.- 2 (b) Coal tar prepared (without light oils) . . 2.—
\ ex 167 Machines and apparatus, complete or mcomplete ﬁtted
\ together or in parts :
.ex p. I Machines for sugar manufacturers, brewers, malsters
and distillers 36.50
ex p. 26 (a)| Apparatus, except those separately de51gnated
I. For sugar manufacturers, brewers, distillers and
mineral-oil refiners :
A Not contammg any metals spec1f1ed in num-
ber 143 . . 36 —
B Containing up ‘to 1o % inclusive of the metals
specified in number 143 38.25
II1. For refrigerating installations and for makmg ice 31.50
LIST D.
CONSOLIDATED DUTIES AND TAXES.
Czechoslovak Customs Duties
Tariff Designation of Goods per 100 kilogs.
Nos . K&
96 Paraffin :
(a) Unrefined, also paraffin scales 80.—
(b) Other e e e 100.—
ex 488 (c) Crude zinc 24.—

SEMI-MANUFACTURED MINERAL OILS IN ACCORDANCE WITH NOTE I To CLass XXI:

Czechoslovak Import licence
Tarift Designation of Goods Duties per 100 kilogs.
Nos net weight
: K¢&
ex 177 (a) Crude petrol (benzine) 20.—
(b) | Petroleum distillate 15.—
: (c) Paraffine oil . . 7.—
ex 178 (a) Lubricating oils distillates 20.—
(b) Paraffine oil . . 7.—
ex 179 Residues from the distillation of ‘mineral 01ls . 7.—
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ANNEXE E.

CONVENTION VETERINAIRE
ENTRE LA REPUBLIQUE TCHECOSLOVAQUE ET LA REPUBLIQUE DE POLOGNE,

Article premier.

L’importation des animaux et de la volaille, des produits bruts d’animaux et des objets qui
pourraient communiquer une infection du territoire de I'une des Parties contractantes dans le terri-
toire de ’autre, peut étre limitée A certains points de frontiére d’entrée et y étre soumise au contcdle /
vétérinaire de la part de 'Etat d’importation. :

Article 2.

1. Chacune des deux Parties contractantes peut :

a) Faire subir aux animaux importés (Article premier) la visite par le vétérinaire
officiel ; .

b) Demander que les animaux importés soient munis d’un certificat d’origine, délivré
par les autorités locales, et d’un certificat de santé, délivré par le vétérinaire officiel,
attestant que les animaux sont individuellement sains et qu’au moment de 'expédition du
transport et quarante jours avant, ni au lieu d’origine ni & 20 km. d’alentour, ne régnait
aucune maladie contagieuse se communiquant 4 la méme espéce d’animaux.

Pour les solipédes et les bovidés, on exigera pour chaque piéce séparément des certificats d’origine
et de santé, pour les autres animaux suffiront des certificats cumulatifs. Ces certificats doivent étre
délivrés de sorte qu’on puisse prouver sur leur base I'identité des animaux en question. Les certifi-
cats sont valables pour un délai de dix jours. Le jour ot le certificat a été délivré, ne sera pas compté.

Si ce délai expire pendant le transport, le certificat doit étre prolongé pour les dix jours suivants.
Les animaux seront revisités par le vétérinaire officiel, nommé par I'Etat ou spécialement autorisé &
cet effet. Le certificat doit contenir le résultat d= cette visite.

La volaille transportée par chemin de fer n’est soumise a la visite du vétérinaire, au moment de
I'embarquement, que si le certificat de bonne santé est daté de plus de trois jours.

2. A l'importation de la viande et des produits de viande ne peuvent étre appliquées que les lois
et les prescriptions en vigueur au pays d’importation.
Les envois de viande doivent étre munis :

a) D’un certificat du vétérinaire autorisé, & la visite officielle des bétes de boucherie
et de la viande, certificat qui contient le résultat de la visite de I’animal avant et aprés
I'abattage ; :

b) Du cachet attestant que la visite officielle a été faite par le vétérinaire et, quant a
la viande de porc, qu'elle a été soumise 4 'examen des trichines avec un résultat négatif.

3. Les produits bruts d’animaux, a 'exception des produits nommés dans l'alinéa suivant,
doivent étre munis 4 I'importation d’un certificat officiel, attestant qu’ils proviennent des animaux
sains et qu’au lieu de leur expédition, les cas du charbon bactéridien n’étaient pas fréquents, que ces
produits n’ont pas eu contact avec des animaux souffrant de maladies contagieuses et qu'ils
peuvent étre exportés sans danger de propager des maladies contagieuses.

Les peaux séches d’animaux sauvages et de lapins, les cornes pressées respectivement coupées
en morceaux, les bouts de cornes, les cretons dénaturés de porc, le duvet et toute sorte de plumes,
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ANNEX E.

VETERINARY CONVENTION

BETWEEN THE CZECHOSLOVAK REPUBLIC AND THE REPUBLIC OF POLAND.

Article 1.

The import of animals, including poultry, raw animal products and articles liable to spread
infection from the terrltory of one of the Contracting Parties to that of the other may be limited
to certain frontier points and the animal and articles subjected there to ‘veterinary inspection

\ by the State into whose territory they are being conveyed.

Article 2.

1. Each of the Contracting-Parties may :
(a) Subject imported animals (Article 1) to inspection by a veterinary official ;

(b) Require that the imported animals shall be accompanied by a certificate of
origin issued by the local authorities, and a certificate of health issued by the veterinary
official, attesting that the animals are individually healthy and that, for forty days before
the despatch of the consignment, the place of origin and neighbouring districts to a
distance of 20 kilometres have been free from all contagious diseases, communicable to
animals of the same species.

In the case of horses, mules, etc., and horned cattle, certificates of origin and health shall
be issued separately for each animal; for other animals, a collective certificate shall be sufficient.
These certificates must be issued in such a way as to furnish proof of the identity of the animals.
The certificates shall be valid for a period of ten days, exclusive of the day of issue.

If this period expires during the journey, the certificate shall be prolonged for a further period
of ten days. The animals shall be re-inspected by a veterinary official appointed by the State
or specially authorised for this purpose. The result of this inspection must be noted on the
certificate.

Poultry conveyed by rail shall not be subject to veterinary inspection before being loaded
unless more than three days have elapsed since the issue of the certificate of health.

2. The import of meat and meat products shall only be subject to the laws and regulations
in force in the importing country.
Consignments of meat shall be accompanied by :

(a) A certificate of a veterinary surgeon authorised officially to inspect animals
for slaughter and meat ; the certificate shall contain the results of the inspection before
and after slaughter.

(b) A stamp attesting that the official inspection was held by the veterinary surgeon
and, in the case of pork, that the meat has been examined for trichinae with a
negative result.

3. Raw animal products, with the exception of those mentioned in the following paragraph,
shall on importation be accompanied by an official certificate attesting that they are derived
from animals in a healthy condition, that cases of anthrax have not been numerous at the place of
despatch, that the products have not been in contact with animals suffering from contagious
diseases and that they can be exported without risk of spreading contagious diseases.

The dried skins of wild animals and rabbits, compressed horn, horns cut into pieces, horn
tips, denatured pork scrappings, down and feathers of all kinds, ‘and wool washed or soaked in
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la laine lavée ou imprégnée de chaux, emballée dans des sacs ou ballots; ne nécessitent aucun certi-
ficat d’origine ; I'importation et le transit de ces produits ne sont soumis 4 aucune restriction du
point de vue vétérinaire.

Article 3.

Les transports directs d’animaux et de produits d’animaux, destinés au transit par le territoire
de I'une des deux Parties contractantes, seront traités aux points de frontiére de la méme maniére
que les transports destinés i I'importation. :

Aux transports d’animaux destinés au transit par le territoire de l'une des deux Parties
contractantes, les personnes accompagnant les transports doivent présenter la permission d’impor-
tation du gouvernement de 1’Etat de 'importation.

Les wagons employés au transit doivent étre fermés de maniére que le fourrage, la litiere et le
fumier ne puissent tomber dehors pendant le passage.

Le débarquement, le transbordement, ainsi que l'embarquement supplémentaire d’animaux
pendant le passage par le territoire de I'une des Parties contractantes, sont interdits. En cas de néces-
sité, le transbordement ne peut avoir lieu que sous le contréle du vétérinaire officiel.

Les wagons employés au transit de la viande et des produits de viande doivent étre plombés
pendant le transit. A

Au transit d’un tiers Etat seront appliquées les prescriptions de cet article, si toutefois le
transit par le pays en question n'est pas interdit pour des raisons vétérinaires. Les deux Parties
contractantes ne peuvent, en aucun cas, refuser la réception du transport si dans la station d’entrée
de I’Etat de transit les animaux ont été reconnus sains.

Article 4.

Les envois ne répondant pas aux prescriptions ci-dessus,-ainsi que les animaux qui, au paint
d’entrée du pays d’'importation, ont été reconnus comme atteints ou suspects d'une maladie conta-
gieuse, peuvent étre renvoyés au pays d’exportation, ou bien les animaux peuvent étre abattus 4 Ja
demande du possesseur ou de son représentant. Le motif du refus doit étre inscrit sur les certificats.
Le refus du transport doit étre avisé par la voie la plus courte de 1'autorité administrative de fron-
tiére de premiére instance du pays d’exportation.

Si une maladie contagieuse, ou le soupgon de maladie, est constaté parmi les animaux importés
aprés la station d’entrée a été franchie, & ces animaux s’appliqueront les prescriptions des lois en
vigueur au pays d'importation ; la copie du procés-verbal dressé dans cette matiére sera transmise
sans délai 4 l'autre Partie contractante.

Dans tous les cas prévus par cet article, il faut avertir directement et sans retard le délégué
éventuellement autorisé a cet effet (Article 7).

Article 5.

Si la peste bovine éclate sur le territoire de I'une des Parties contractantes, 'autre Partie a le
droit de limiter ou de prohiber I'importation des bovidés, des porcs et des produits bruts d’animaux,
ainsi que des objets pouvant communiquer une infection, jusqu’a la disparition absolue de la
maladie.

Article 6.

Lorsque, par le trafic des animaux, une maladie soumise & la déclaration a été importée du terri-
toire de 'une des Partie contractantes sur le territoire de ’autre, ou si une maladie de ce genre régne
de fagon particuliérement menagante sur le territoire de 'une des deux Parties, I'autre Partie aura le
droit de restreindre ou d’interdire, pour la durée du danger de contagion, I'importation des animaux
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lime and packed in sacks or bales, shall not require a certificate of origin ; no veterinary restrictions
shall be imposed upon the importation and transit of such products.

Ariicle 3.

Through consignments of animals and animal products intended for transit through the
territory of either of the Contracting Parties shall be subject to the same formalities at the frontiers
as consignments intended for import.

As regards consignments of animals intended for transit through the territory of either of the
Contracting Parties, persons accompanying such consignment must present an import licence
from the Government of the importing country.

Trucks used for transit shall be closed in such a way that no fodder, straw or droppings can
fall out during the journey.

The unloading, transhipping and additional loading of animals during the journey through
the territory of either of the Contracting Parties are prohibited. In cases of necessity, transhipment
shall only take place under the supervision of the veterinary official.

Trucks used in the transit of meat and meat products must be sealed during such transit.

The provisions of this Article shall apply to transit through a third State, unless transit through
the country in question is prohibited for veterinary reasons. The two Contracting Parties shall
not in any case refuse such consignments, if the animals were passed as in a healthy condition
at the station of entry in the country through which they are to pass.

Article 45

Any consignments which do not conform to the above stipulations, and any animals discovered
at the point of entry into the importing country to be suffering or suspected to be suffering from
a contagious disease, may be sent back to the country of export, or they may be slaughtered at the
request of the owner or his representative. The grounds for refusal to accept them shall be noted
on the certificate. The refusal must be notified by the quickest route to the frontier administrative
authorities of the first instance in the exporting country.

If any contagious disease is detected or suspected among such imported animals after the
station of entry has been passed, the provisions of the laws in force in the country of import shall
be applied ; a copy of the report drawn up on the case shall be transmitted without delay to the
other Contracting Party.

In all the cases mentioned in this Article, immediate notice must be given direct to the repre-
sentative, if any, appointed for this purpose (Article 7).

Article 5.

In the event of an outbreak of cattle plague in the territory of one of the Contracting Parties,
the other Party shall be entitled to restrict or prohibit the importation of horned cattle, pigs and
raw animal products, and any objects likely to carry infection, until the disease has been completely
stamped out.

Article 6.

If, in consequence of the traffic in animals, a notifiable disease is carried from the territory
of one of the Contracting Parties into the terriotry of the other, or if a particularly dangerous
outbreak of a similar disease should occur in the territory of either of the Parties, the other Party
shall be entitled, for so long as the danger of infection persists, to restrict or prohibit the importation
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auxquels cette maladie est transmissible, ainsi que celle des produits bruts d’animaux et des objets
pouvant communiquer une infection.

L’importation et le transit ne peuvent étre limités ni interdits en cas de : charbon bactéridien,
charbons emphysémateux ou symptomatique, septicémie hémorragique du beeuf, rage, morve,
exanthéme coital des solipédes et des bovidés, gale des solipédes et moutons, rouget du porc, choléra
des poules et peste aviaire, ainsi qu’en cas de tuberculose.

La présente convention ne porte aucune atteinte aux prescriptions légales concernant les épizoo-
ties dans les Etats contractants, prescriptions d’apres lesquelles, au cas olt des maladies d’animaux
contagieuses éclateraient & la frontire ou prés de la frontiére, le commerce entre les districts de
frontiére limjtrophes des deux c6tés et le commerce de transit entre les districts de frontiére menacés,
peuvent, pour supprimer ces maladies, &tre soumis & des restrictions et a des interdictions spéciales.

Article 7.

Les deux Parties se concédent réciproquement le droit d’envoyer au territoire de I'autre Partie
un délégué pour obtenir des renseignements sur I'état sanitaire des animaux, sur l'installation des
marchés aux bestiaux, des abattoirs, des établissements de quarantaine, ainsi que sur I'exécution des
prescriptions vétérinaires.

Les Parties contractantes prendront des mesures pour faciliter aux délégués ci-dessus cités
I'exécution de leurs fonctions.

Article 8.

Les deux Parties contractantes publieront tous les quinze jours des bulletins périodiques sur
I’état actuel des épizooties et les échangeront mutuellement.

Les autorités administratives de frontiére de premiére instance s’informeront réciproquement,
sans retard et directement, de 'apparition des épizooties dans les districts de frontiére.

Les autorités centrales des deux Parties contractantes se communiqueront, par voie télégra-
phique, la premiére apparition de la psste bovine dans le pays, ainsi que la premiére apparition de
cette maladie et de la pleuropneumonie contagieuse des bovidés sur le territoire des autorités admi-
nistratives de deuxiéme instance. Des communications analogues seront envoyées sur I'extinction des
maladies susmentionnées. i

Article q.

Les habitants des zones frontiéres des deux Parties contractantes peuvent franchir la frontiére
4 une heure quelconque du jour, dans les deux sens, avec des animaux domestiques, pour exercer
des travaux d’agriculture et de profession, pour les paturages d’été, de saison et quotidiens, sous
réserve d’observer les prescriptions générales douaniéres et celles concernant le franchissement
de la frontiére. Les deux Parties contractantes peuvent subordonner les faveurs susmentionnées a
I'accomplissement des conditions suivantes :

a) Pour l'exécution des travaux d’agriculture et pour l'exercice d’une profession,
les propriétaires, respectivement les conducteurs des animaux, peuvent les accompagner
par la frontiére, s’ils se légitiment par un certificat délivré par le maire de la commune
respective ol les animaux se trouvent.

Le certificat doit contenir :

1° Les nom et préncm du propriétaire, respectivement du conducteur des animaux;

20 Le nombre des animaux et leur description détaillée (espéce, sexe, couleur,
marques détaillées) ;

30 Le lieu oli le propriétaire se rend avec les animaux ;
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of animals liable to contract such disease and of any raw animal products or articles liable to carry
infection.

Importation and transit may not be restricted or prohibited in cases of anthrax, symptomatic
anthrax, haemorrhagic septicaemia, rabies, glanders, vesicular exanthem among horses, mules,
and horned cattle, mange among horses, etc., sheep scab, swine fever, chicken cholera and
fowl plague, and tuberculosis.

The present Convention shall not affect the legal regulations concerning epizootic diseases
in the Contracting States, which provide that, when a contagious disease among animals breaks
out on or near the frontier, traffic between the frontier districts on both sides, and transit trade
between the threatened frontier districts, may be subjected to special restrictions or prohibitions
designed to stamp out such disease.

Article 7.

The two Contracting Parties mutually concede the right to send a representative into the
territory of the other to obtain information as to the health conditions among animals, the organi-
sation of cattle markets, slaughterhouses, quarantine establishments, and the enforcement of
veterinary regulations.

The Contracting Parties shall take steps to give all necessary assistance to the above-mentioned
representatives in the performance of their duties.

Article 8.

The two Contracting Parties shall publish fortnightly bulletins recording the position in regard
to epizootic diseases, and arrange for their exchange.

The frontier administrative authorities of the first instance shall give each other immediate
and direct intimation of the appearance of epizootic diseases in the frontier districts.

The central authorities of the two Contracting Parties shall inform each other by telegraph
of the first appearance of cattle plague in the country and also of the first appearance of this
disease and contagious pleuro-pneumonia of horned cattle within the territory of the administrative
authorities of the second instance. Similar information shall be sent on the disappearance of the
above-mentioned diseases.

Article 9.

Inhabitants of the frontier districts of both Contracting Parties may cross the frontier in
either direction at any time of the day with domestic animals for the purpose of carrying on agricul-
tural work or when on business, or for the purpose of summer, seasonal or daily pasturage, provided
that they comply with the general Customs regulations and the regulations relating to the crossing
of the frontier. The two Contracting Parties may subject the above-mentioned benefits to the
fulfilment of the following conditions :

(a) For the purpose of agricultural work or when on business, owners or drivers
of animals may accompany them across the frontier, if they prove their identity by a
certificate issued by the mayor of the commune from which the animals come.

The certificate shall contain :
(r) Name and Christian name of the owner or driver ;

(2) Number and detailed description of animals (kind, sex, colour, special
marks)

(3) Place to which the owner is taking the animals ;
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49 L’attestation que, dans la commune, ne régne aucune maladie contagieuse se
communiquant A la méme espéce d’animaux.

La validité du certificat est limitée 4 six jours.

b) Les animaux menés au piturage de la saison d’été doivent étre munis de passe-
ports particuliers, respectivement de passeports cumulatifs, délivrés par la personne auto-
risée A cet effet, sur lesquels est certifié par le vétérinaire officiel que, sur le territoire de
I'autorité administiative de deuxiéme instance compétente, d’oll les animaux proviennent,
la peste bovine ne régne pas et que les districts voicins ne sont pas atteints de la fievre
aphteuse et de la pleuropneumonie contagieuse. :

En outre, des animaux menés au pAturage de la saison d’été, situé sur le territoire de
I'autre Partie, doivent &tre munis de signes rendant possible la constatation de leur iden-
tité (étalonnage).

Seront considérés comme signes de cette sorte des marques dans 'oreille, des stigmates
et pareils.

Des troupeaux singuliers munis de signes et 1égitimés par des passeports, doivent
étre consignés et la consignation doit étre émise en quatre exemplaires dont un obtient
le vétérinaire officiel du district sur le territoire duquel le paturage est situé, le second
l'autorité des communes du lieu d’ol les animaux proviennent ; les autorités douaniéres
compétentes des deux Parties obtiennent par un exemplaire. Les passeports de troupeaux
doivent étre déposés auprés de 'autorité de la commune sur la circonscription de laquelle se
trouve le paturage.

Immédiatement avant que les animaux soient menés au paturage d’été, ainsi qu’avant
leur retour du paturage au lieu de provenance, les animaux sont soumis 4 la visite par le
vétérinaire officiel quant a leur état de santé. Le lieu de provenance des animaux menés
au paturage d’été, ainsi que les lieux par lesquels le troupeau sera mené, ne doivent pas
étre atteints par la fidvre aphteuse, par la peste bovine et par la pleuropneumonie conta-
gieuse.

La visite vétérinaire 4 la frontiére n’a pas lieu.

¢) Si, cependant, pendant la méme piture, une maladie contagieuse pour les animaux
en question venait & éclater dans une partie du troupeau ou méme dans un autre lieu situé
4 moins de vingt kilométres du lieu de paturage, ou sur la route par laquelle le troupeau
doit retourner au point de frontiére, le retour des animaux sur le territoire de l'autre
Partie sera interdit, si les cas d’urgence (manque de fourrage, intempéries d’'urgence, etc.)
ne contraignent pas 4 faire une exception. Dans ce cas, le retour des animaux non atteints
ne pourra avoir lieu que lorsque les mesures de siireté décidées d’'un commun accord par
les autorités compétentes pour empécher 'extension de 1'épizootie, auront été exécutées.

d) En cas de nécessité, les Parties contractantes peuvent d’'un commun accord se
cohcéder réciproquement des faveurs ultérieures dans le trafic de frontiére.

Article 10.

Les wagons de chemin de fer dans lesquels ont été transportés des animaux {bovidés, chevaux,

anes, mulets, moutons, chévres, porcs et volaille) devront, ainsi que 1'outillage des chemins de fer
y ayant servi, étre nettoyés et désinfectés conformément aux prescriptions en vigueur dans le pays

respectif.
Des changements éventuels de ces prescriptions ne peuvent pas atténuer les mesures prescrites

dans le pays respectif au moment de la conclusion de cette convention. Les deux Parties contrac-
tantes se communiqueront mutuellement ces changements.

Le nettoyage et la désinfection exécutés de la maniére susmentionnée sur le territoire d’une

Partie, seront reconnus comme suffisants par 'autre Partie contractante.
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{(4) Certified statement to the effect that the commune is free from any conta-
gious diseases which are communicable to the species of animal concerned.

The period of validity of the certificate shall be six days.

(b) Animals put out to pasture for the summer shall be accompanied by special
passports or collective passports issued by an official appointed for this purpose and
containing a certificate from the veterinary official to the effect that the territory of the
competent administrative authority of the second instance from which the animals come,
is free from cattle plague, and that the neighbouring districts are free from foot-and-mouth
disease and contagious pleuro-pneumonia.

Further, animals put out to pasture for the summer within the territory of the other
Party, must bear marks indicating their identity (branding).

By marks of this nature shall be meant ear-marks, brands, etc.

Single branded herds for which valid passports have been obtained shall be recorded,
and the record shall be drawn up in four copies, one of which shall be given to the
veterinary official of the district in the territory of which the pasture is situated, the
second to the communal authorities of the place of origin of the animals, and one copy
each to the competent Customs authorities of the two Parties. The passports for the
herds shall be deposited with the communal authorities within whose area the pasture
is situated.

Immediately before the animals are taken out to their summer pasturage, as well
as before their return thence to their place of origin, they shall be inspected by the
veterinary official as to their state of health. The place of origin of the animals put
out to summer pasture and the places to which the herds are to be taken must be free
from foot-and-mouth disease, cattle plague and contagious pleuro-pneumonia.

There shall be no veterinary inspection at the frontier,

(c) 1If, however, while the animals are at pasture, a contagious disease communic-
able to the animals in question should break out among a part of the herd or even inanother
place situated within twenty kilometres of the grazing area or on the road by which the
herd must return to the point where the frontier is crossed, the animals shall not be allowed
to return to the territory of the other Party, unless for urgent reasons (lack of forage, spe-
cially bad weather conditions, etc.). In this case, the return of the uninfected animals
shall only take place after the application of safety measures decided upon by agreement
between the competent authorities in order to prevent the spread of the disease.

(4) In cases of necessity the Contracting Parties may by agreement concede each
other further benefits as regards traffic in the frontier districts.

Article to.

Railway trucks which have been used for the transport of animals (horned cattle, horses,
donkeys, mules, sheep, goats, pigs and poultry) and accessory railway equipment shall be cleansed
and disinfected in conformity with the regulations in force in the respective countries.

Any modifications in these regulations shall not affect the measures prescribed in the respective
countries at the time of the conclusion of this Convention. The two Contracting Parties shall
inform each other of any meodifications.

Cleansing and disinfection carried out in the above-mentioned manner in the territory of one
Party shall be recognised as sufficient by the other Contracting Party.
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Article 11.

Les restnctlons et prohibitions, subsistantes au moment de l'entrée en vigueur de la présente

conventlgn et qui ne seraient pas conformes aux dispositions de la présente convention, seront
supprimées.

Dr Eduard BENES, m. $.
Al, SKRzZYKSKI, m. P.
Jbézef KiEDROR, m. .

ANNEXE F.

PROTOCOLE FINAL
A LA CONVENTION VETERINAIRE.

"‘Au moment de la conclusion de la Convention veter1na1re les deux Parties sont tombees d’accord
sur les réserves suivantes qui seront réciproquement obhgatoues

1. Dans les points de fronti¢re respectifs des dispositions seront prises pour que le service vété-
rinaire se fasse vite et sans retard.

Les points de frontiére destinés pour le trafic des animaux seront désignés aprés un commun
accord des deux Parties avant que la présente convention entre en vigueur, et ne pourront pas étre
changés autrement que de méme par un accord des deux Parties.

2. Au franchissement du point de frontiére par les envois de volaille qui se composent de moins
de cent tétes ne seront ex1gés que des certificats délivrés par les autorités locales (article 2b). Les
autres prescriptions de 1’article 2- ne concernent pas de tels envois.

Les dispositions susmentionnées concernent le trafic de volaille exportée du district de frontiére
d’un pays au district de frontiére d’un autre pays pour y étre consommée.

3. Dans le trafic entre les districts de frontiére des deux pays, le certificat ne sera pas ex1gé pour
le fumier. Cela concerne également le trafic de boyaux séchés, gosiers, estomacs, véssies, exécuté par
voie postale dans le trafic de la viande de beeuf, de porc, de mouton, ainsi que de volaille morte le
certificat n’est exigé ni dans le trafic de frontiére ni pour les envois postaux privés ni pour l'usage
personnel des voyageurs et des touristes.

4. La viande de cheval ne sera admise 4 I'importation que si elle provient des abattoirs publics
se trouvant sous le contrble gerpetuel des médecms—vetermalres Les deux Parties se commumque-
ront réciproquement la liste de ces abattoirs avant ’entrée en vigueur de la Convention vétérinaire.
Les prescriptions susmentionnées concernant I'importation de la viande ne regardent pas le transit.

L’importation de la viande de chien n’est pas permise.

5. L’apparition de la rage chez les chiens et les chats ne sera pas un obstacle 4 délivrer le certi-
ficat d’origine dont parle I'article 2b) pour d’autres animaux domestiques. De plus, ’apparition de la
gale des moutons et chévres ne doit pas &tre un obstacle 4 délivrer le certificat pour les solipédes, et
réciproquement.

6. A l'importation des solipédes des lieux qui sont atteints dans un degré plus considérable de la
morve ou de la dourine, les deux Parties se réservent la possibilité de faire eu lieu de destmatlon des
animaux !'examen d1agnost1que pour constater ces maladies.

Cela concerne également la pleuropneumome contagieuse des bovidés chez les animaux prove-
nant des territoires des autorités administratives de deuxiéme instance dans lesquels régne cette
maladie contagieuse, ainsi que provenant de ceux dans lesquels le délai de six mois au moins ne s’est
pas écoulé depuis la derniére apparition et dans lesquels la pleuropneumonie n’a pas été déclarée
officiellement éteinte.

Ce qui précéde ne concerne pas les animaux de boucherie.
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Article 11.

Any restrictions and prohibitions, which may be in operation at the time of the coming into
force of the present Convention, and which may be at variance with its provisions, shall be cancelled.

(Signed) Dr. Edward BENES.
(Signed) Al SKRZYASKI
(Signed) Jézef KIEDRON.

ANNEX F.

FINAL PROTOCOL
TO THE VETERINARY CONVENTION.

When concluding the Veterinary Convention, the two Parties have agreed on the following
reservations, which shall be binding upon both : -

I. At the respective points where the frontier is crossed provision shall be made for the veteri-
nary formalities to be concluded quickly and without delay.

The points at which the frontier shall be crossed by animal traffic shall be designated by
agreement between the two Parties before the present Convention enters into force, and shall
not be otherwise changed than by a similar agreement between the two Parties.

2. The certificates issued by local authorities (Article 2 (b)) shall be sufficient as regards
the passage of consignments of poultry consisting of less than one hundred birds. The other
provisions of Article 2 shall not apply to such consignments.

The above-mentioned provisions shall apply to poultry exported from the frontier district
of one country into the frontier district of another country for consumption.

3. As regards traffic between the frontier districts of the two countries, no certificate shall
be required for manure. This shall also apply to traffic in dried guts, windpipes, stomachs and
bladders through the post ; as regards traffic in beef, pork, mutton and dead poultry, the certificate
shall not be required for frontier traffic, private postal consignments or articles for the personal
use of travellers and tourists.

4. Horse flesh shall only by imported if it comes from public slaughter-houses under the
permanent supervision of a veterinary surgeon. The two Parties shall supply each other with
a list of such slaughter-houses before the coming into force of the Veterinary Convention. The
above-mentioned regulations concerning the import of meat shall not affect transit.

The import of dog flesh is not permitted.

5. The appearance of rabies amongst dogs and cats shall not prevent the issue of the certificate
of origin mentioned in Article 2 () for other domestic animals. Further, the appearance of scab
amongst sheep and goats, shall not prevent the issue of the certificate for horses, etc., and wvice-
versa.

6. As regards the importation of horses, etc., from places where there is a serious outbreak
of glanders or vesicular exanthem, the two Parties reserve the right to inspect the animals at the
place of destination in order to ascertain the existence of these diseases.

This shall also apply to contagious pleuro-pneumonia of horned cattle among animals infected
by this contagious disease coming from the districts of the administrative authorities of the second
instance, or coming from districts in which less than six months have elapsed since the last case,
and which have not been officially declared free from pleuro-pneumonia.

The above shall not apply to animals for slaughter.
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7. Le refus de réception & cause de soupgon ne concerne que les animaux ayant été en contact
avéré avec des animaux malades ou suspects, c’est-4-dire surtout des animaux transportés en méme
temps dans un wagon de chemin de fer ou déchargés ou chargés dans la méme station, sur la méme
rampe et le méme jour.

A la demande du possesseur ou de son représentant d’abattre les animaux (Article 4) ne
sera donné suite que dans des cas importants et. spécialement motivés.

8. En cas d’apparition de la peste bovine sur le territoire de 1'une des Parties contractantes, le
gouvernement de I'autre Etat peut limiter ou prohiber I'importation des animaux et des objets
(article 5). Une telle restriction, respectivement prohibition, concerne seulement le district adminis-
tratif de IIe instance, ol la maladie contagieuse a apparu et les districts administratifs de II€ ins-
tance avoisinants.

9. Les mémes prohibitions contenues dans l’article 6 seront limitées seulement aux territoires
infectés des autorités administratives de Ire instance et aux districts de Ire instance avoisinants et ne
resteront en vigueur que jusqu’a I'extinction de la maladie contagieuse. Si les termes pour la promul-
gation officielle de la suppression de la maladie sont différents dans les territoires des Parties contrac-
tantes, le terme plus long est décisif.

10. Les prescriptions du dernier alinéa de l'article 6 de la Convention vétérinaire ne concernent
pas le transit par chemin de fer dans des wagons officiellement fermés et plombés ; mais, dans ce cas,
tout embarquement ultérieur et I'arrét du transport dans le district de frontiére infecté de maladie
contagieuse, seront interdits.

11. Sans égard aux dispositions sur les bulletins (Article 8) les autorités administratives de fron-
tiére de Ire instance des deux Parties se communiqueront mutuellement 1’étendue plus considérable
de : Ussa, malleus, exantema coitale paralyticum, anaemia perniciosa, aphiae epizooticae, scabies,
pleuropneumonia contagiosa boum, variola ovina, septicaemia, pestis suum, pestis bovina. Cette
communication doit contenir toutes les données démontrant en due description I’état des choses et
citer les mesures préventives qui ont été prises.

Les autorités administratives de Ire instance des deux Parties contractantes se communiqueront
mutuellement toute premiére apparition de la peste bovine, pleuropneumonie contagieuse et fiévre
aphteuse, constatées dans les districts de frontiére, par voie télégraphique.

12. Le transport du lait, des produits de la laiterie, des ceufs, des poissons et ceufs de poissons,
et des abeilles n’est soumis au point de vue vétérinaire & aucune restriction. Cependant, les deux
Parties contractantes se réservent, en cas de nécessité, le droit d’établir certaines restrictions.

Dr Eduard BENES, m. p.
Al. SKRZYNSKI, m. p.
Jozef KIiEDRON, m. p.

PROTOCOLE FINAL

Au moment de procéder 4 la signature de la Convention commerciale, conclue A la date de ce
jour, les plénipotentiaires soussignés ont fait les réserves et déclarations suivantes qui formeront
partie intégrante de la convention méme.

A Varticle premier.

Pour la mise en pratique des dispositions de 'article premier, concernant ’établissement des
ressortissants de 1'une des Hautes Parties contractantes, dont il est question 4 l'article premier,
sur le territoire de 1’autre Partie, les deux Parties contractantes se réservent la faculté de refuser le
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7. The refusal of animals, based on suspicion, shall only apply to animals that are proved
to have been in contact with animals suffering from or suspected to be suffering from these diseases,
especially, therefore, to animals transported at the same time in a railway truck or loaded and
unloaded at the same station by the same gangway and on the same day.

The request of the owner or his representative for the animals to be slaughtered (Article 4)
shall only be complied with in important cases and for special reasons.

8. In case of the appearance of cattle plague in the territory of one of the Contracting Parties,
the Government of the other State may restrict or prohibit the import of animals and articles
(Article 5). Such restrictions or prohibitions shall apply only to the administrative district of the
second instance where the contagious disease broke out and to the adjoining administrative districts
of the second instance.

9. The prohibitions contained in Article 6 shall be limited to the infected areas of the admi-
nistrative authorities of the first instance and to adjoining districts of the first instance, and shall
only remain in force until the contagious disease has been stamped out. If the period laid down
for-the official notification of immunity differs in the territories of the two Contracting Parties, the
longer period shall apply.

10. The regulations contained in the last paragraph of Article 6 of the Veterinary Convention
shall not apply to transit by rail in trucks officially closed and sealed ; but in this case any subsequent
loading and the holding up of the transport in a frontier district infected with a contagious disease
shall be prohibited.

11. Irrespective of the provisions relating to the bulletins (Article 8), the frontier administrative
authorities of the first instance of the two Parties shall notify to each other any important outbreak
of rabies, glanders, vesicular exanthem, pernicious anaemia, foot-and-mouth disease, scabies,
contagious pleuro-pnewmonia of horned caitle, sheep-pox, septicaemia, swine plague and cattle
plague. This notification shall contain full information necessary to show the true state of affairs
and shall mention the preventive measures that have been taken.

The administrative authorities of the first instance of the two Contracting Parties shall inform
each other immediately by telegraph of the first appearance of cattle plague, contagious pleuro-
pneumonia and foot-and-mouth disease notified in the frontier districts.

12. The transport of milk, dairy products, eggs, fish, roes of fish, and bees shall not be subjected
to any veterinary restrictions. Nevertheless, the two Contracting Parties reserve the right, in
case of necessity, to introduce certain restrictions.

(Signed) Dr. Edward BENES.
(Signed) Al SKRZYNSKI
(Signed) Jézef KIEDRON.

FINAL PROTOCOL.

When signing the Commercial Convention concluded this day, the undersigned Plenipotentiaries
léave made the following reservations and declarations, which shall form an integral part of the
onvention.

With reference to Article 1,

_As regards the application of the provisions of Article I concerning the establishment of the
nationals of one of the High Contracting Parties in the territory of the other Party, the two Contrac-
ting Parties reserve the right to refuse permission for such establishment to the said nationals of the
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droit de l’établissement aussi auxdits ressortissants de l'autre Partie, si cet établissement marquait
la tendance de concentrer des quantités démesurées dans les districts dont l'importance écono-
mique ne justifierait pas une telle concentration.

A Darticle XX.

Les Parties contractantes sont d’accord de ne considérer comme clause prohibitive aux termes de
l'article XX que les conditions d’application d’un tarif réduit qui ont pour but d’exclure du bénéfice
du tarif réduit les marchandises similaires, mais d'une provenance étrangére. Par contre, ne seront pas
considérées comme clauses prohibitives les conditions d’application d’un tarif réduit prescrites dans
le but d’assurer la satisfaction aux besoins de la consommation intérieure, en ce qui concerne certains
articles ou d’assurer le développement des ports maritimes ou fluviaux, ainsi que les conditions
d’application imposées par des considérations puisées dans le domaine légitime de l’exploitation
ferroviaire, par exemple ’acquisition de nouveaux transports, la réduction des frais de traction, etc.

Conformément a cette interprétation seront considérées :

1. Comme clauses prohibitives : - :

La condition de provenance nationale de la marchandise en question ;

L’exigence que la marchandise soit déclarée sous un nom non accessible & une
marchandise étrangére de la méme espéce ;

La condition de faire parvenir la marchandise 4 la station d’expédition par camion "
ou par voie ferrée industrielle privée ; .

»" La condition que la matiére premiére dont est fabriquée la marchandise jouis-

sant d'un tarif réduit, soit transportée par les chemins de fer nationaux ;
2. Comme clauses admissibles :

Condition de consommation intérieure ;

Condition de transport combiné par voie de fer et d’eau ;

Condition de la remise au transport par le méme expéditeur, dans un temps déli-
mité, d’une certaine quantité minimale de la marchandise ;

Condition de remise simultanée au transport d’une marchandise en quantité suf-
fisante pour la formation d’un train entier, etc.

A Particle XXII.

Les deux Parties contractantes sont d’accord que la clause de l'article XXII, doit étre entendue
dans le sens suivant : dans le cas, ot 'une des Parties contractantes accorderait 4 un tiers Etat, dans
une convention commerciale ou tarifaire, un régime plus favorable que celui de la clause de parité
aux termes de l'article XIX, I'autre Partie contractante pourra de plein droit demander l'octroi du
méme régime.

A Uarticle XXVIII.
Pour pouvoir procéder 4 la revision ou au complétement de cette convention sans dénonciation

précédente, des deux Parties contractantes sont convenus d’entamer les négociations nécessaires sur
| “d demande de I'une d’elles, aprés I'expiration d’une année.

>POUR L’APPLICATION DU TARIF DOUANIER POLONAIS :

Au No 5 p. 6 b). Concombres en vinaigre et dans I'eau saléde, méme avec l'addition d’aneth.
Les bouteilles fermées par une membrane ne sont pas considérées comme hermétiquement fermées.

Au No 35 p. 2. Fromageons d'Olomouc.
Les Olomoucké tvariiky sont des fromages maigres, peu fermentés, de forme ronde, d'un petit
diamétre et d’une odeur spéciale. :
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other Party, if such establishment indicates a tendency to concentrate excessive numbers in
districts the economic importance of which does not justify such concentration.

With reference to Article XX.

The Contracting Parties agree to consider as prohibitive clauses under Article XX only such
conditions for the application of a reduced tariff as are intended to exclude from the benefit of
. the reduced tariff similar goods of foreign origin. On the other hand, clauses shall not be considered
prohibitive that contain conditions for the application of a reduced tariff introduced for the purpose
of meeting the needs of home consumption in respect of certain articles or for the development
of maritime or river ports, and also any conditions imposed from considerations appertaining
to the legitimate sphere of railway exploitation, for example, the acquisition of new traffic, the
reduction of haulage expenses, etc.
In conformity with this interpretation the following clauses shall be considered :
(1) Prohibitive : .
Provision for the national origin of the goods in question ;
The requirement that the goods should be declared under a name which cannot
be applied to foreign goods of the same nature ;
The condition that goods must be brought to the station of despatch by lorry
or by a private industrial railway ; .
The condition that the raw material from which the goods benefiting from a
reduced tariff are manufactured, should be carried by national railways.
(2 Admissible :
Conditions based on the needs of home consumption ;
Conditions relating to combined transport by rail and water ;
Conditions requiring the despatch of a minimum quantity of the goods within
a fixed period by the same consignor ;
Conditions requiring the simultaneous despatch of sufficient quantities of goods
to make up a complete train, etc.

With reference to Article XXII.

The two Contracting Parties agree that the clause in Article XXII should be understood in
the following sense : Should one of the Contracting Parties grant to a third State by means of a
commercial or tariff Convention a more favourable régime than that contained in the equal-treatment
clause under Article XIX, the other Contracting Party shall #pso facto be entitled to demand the
granting of the same régime.

With reference to Article XXVIII.

To enable this Convention to be revised or supplemented without being previously denounced,
the two Contracting Parties agree to enter into the necessary negotiations at the request of either
Party after the expiration of one year.

FOR THE APPLICATION OF THE POLISH CUSTOMS TARIFF :
Ad No. 5. p. 6( b): Cucumbers in vinegar or salt water, with or without the addition of dill.
Bottles closed with parchment shall not be considered as hermetically sealed.

Ad No. 35. p. 2. Olorouc ewe’s milk cheese.

Olomoucké tvarutky are non-fatty cheeses, only slightly fermented, of round shape, small
diameter and with a special smell.
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Au No62 p. 11b) ¢).

Sous la dénomination de dziczki de la position 62 p. 11b), sont compris les sauvageons des arbres
fruitiers.

Au No 66 p. 1.

Sous cette position rentre la pierre a4 chaux.

Les pavés rentrent sous cette position, méme quand ils ont la forme de parallélipipédes.

Au N° 69 p. 5.

Sous cette position rentrent des bouchages en asbeste, méme combinés avec d’autres matiéres.

Au No 72 p. 5.

Sous cette position rentrent les tuyaux en chamotte.

Au No 72 $. 6.

Sous cette position rentrent les briques et plaques de « klinker » d’une épaisseur de 40 mm. et plus.

Au N° 73 p. 4.

Sous cette position rentrent les briques et plaques de «klinker» d'une épaisseur de 40 mm. et plus.

Au No 77 p. 8.

Sous cette position rentre aussi le verre a vitres tiré.

Au No 160 p. 2. Pelles, béches et pioches :

Le droit de douane de 25.— zl. pour 100 kig. reste consolidé pour treize mois & partir de la misc en
vigueur de cette convention, mais toutefois sans préjudice a la clause de la nation la plus favorisée.

Aux N° 152 et 167.
REMARQUES GENERALES.

Les machines et appareils démontés sont dédouanés suivant la position respective pour les machines
et a.pfa.reils complets, méme quand les différentes parties entrent en méme temps ou successivement dans
de ditférents envois.

Tous les envois partiels doivent étre déclarés au méme bureau de douane dans un terme qui ne doit
pas dépasser quatre mois 2 partir de la premiére déclaration.

En déclarant le premier envoi partiel, 'importateur présente au burean de douane une demande a
ce sujet, avec un plan ou un dessin de la construction, une consignation ind quant les parties principales,
leur caractére et le poids approximatif de chacune d’elles. Cette consignation doit aussi indiquer le poids
approximatif total des parties accessoires.

Au No 167.

Pour I'application des droits conventionnels aux machines et appareils, mentionnés dans la liste A et
pour le dédouanement desquels des conditions spéciales sont prévues par la méme liste, il faut produire au
bureau de douane une déclaration du fabricant, certifiant qu’il s’agit des produits destinés pour les usages
indiqués, ainsi qu’une déclaration correspondante du destinataire.

Le dédouanement des machines et appareils pour lesquels les droits sont réduits et dont I'importation
est régie par les conditions spéciales mentionnées ci-dessus, est réservé aux bureaux de douane suivants:

Bielsko, Cieszyn, Dz edzice, Gdansk, Krak6w, Lwéw, Poznan, Warszawa, Wilno.

Au No 167 p. 1.

Spécification des machines pour les sucreries, les brasseries, les malteries et les distilleries jouissant du
droit conventionnel selon la liste A de cette convention ¢

MACHINES POUR LES SUCRERIES $

Laveuses 4 betteraves avec collecteurs de pierre, de feuillage et de pailles.
Coupe-racines a betteraves.

Presses & pulpe.

Centrifuges avec les déchargeurs et les appareils pour la séparation des jus.
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Ad No. 62. p. 11(b) (c).
Under the term dziczki in No. 62, p. 11(b) shall be included wild fruit trees.

Ad No. 66. p. 1.

Limestone shall be included under this number. )
Paving-stones shall be included under this number even when parallel-piped.

Ad No. 69. p. 5.
Under this number shall be included asbestos stoppers, whether or not combined with other materials.

Ad No. 72. p. 5.
This number shall include pipes made of chamotte clay.

Ad No. 72. p. 6.
Under this number shall be included clinker bricks and slabs of 40 mm. or more in thickness.

Ad No. 73. . 4.
Under this number shall be included clinker bricks and slabs more than 40 mm. in thickness.

Ad No. 77, p. 8.
Under this number shall be included drawn window glass.

Ad No. 160. p. 2. Shovels, spades and mattocks.

The Customs duty of 25 zloty per 100 kg. shall remain a consolidated duty for thirteen months
following the putting into force of this Convention, without prejudice, however, to the most-favoured-
nation clause.

Ad Nos. 152 and 167.
GENERAL OBSERVATIONS.

Machines and apparatus in parts shall be cleared under the corresponding number for complete
machines and apparatus, even when the different parts are imported at the same time or one after another
in different consignments.

All partial consignments shall be declared at the same Customs office within a period which shall not
exceed four months from the date of the first declaration.

When declaring the first partial consignment, the importer shall submit an application to the Customs
office, together with a plan or design of the construction and a statement of the principal parts, their nature
and the approximate weight of each. This statement shall also indicate the approximate total weight
of the accessory parts.

Ad No. 167.

For the application of the conventional duties to the machines and apparatus mentioned in List A,
and for the clearance of which special conditions are laid down in the same list, a declaration must be made
to the Customs office by the manufacturer, certifying that they are products intended for the uses indi-
cated and a similar declaration must be submittel by the consignee.

The clearance of machines and apparatus for which the duties are reduced, and the importation of
WIiIiiCh is governed by the special conditions mentioned above, shall be restricted to the following Customs
offices :

Bielsko, Cieszyn, Dziedzice, Gdansk, Krac6w, Lwow, Poznan, Warzawa, Vilno.

Ad No. 167. p. 1.

List of machines for sugar-factories, breweries, malt-houses and distilleries benefiting by the conven-
tional duties in accordance with List A of the present Convention :

MACHINES FOR SUGAR MILLS :

Beetroot-washers with stone, leaf and straw catchers.

Beetroot-cutters.

Pulp presses.

Centrifugals with dischargers and apparatus for the separation of juice.
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Presses a lingots et a plaques et machines découpeuses de lingots et des plaques en cubes.
Dispositifs pour le moulinage du sucre.

Dispositifs de tamisage du sucre.

Machines empaqueteuses a sucre.

Machines a laver les moulages i sucre.

Laveuses des toiles de filtres.

MACHINES POUR LES BRASSERIES ET MALTERIES :

Machines a dégerminer le malt.

Broyeurs de malt.

Machines a nettoyer et a polir le malt.
Machines a. cercler les fats, hydraullques ou avec commande par transmission.
Machines a déboucher.

Machines a laver les fits.

Laveuses de fQts par injection.

Machines a essayer les fits.

Machines a injecter la poix dans les fiits.
Machines & boucher les bouteilles.
Laveuses:de la masse filtrante.

MACHINES POUR LES DISTILLERIES : :

Laveuses 4 pommes de terre et 4 betteraves.
Concasseurs a malt.

Aux ex N° 167 p. 7a)-f) ; ex 167 p. g a) 8).

Pompes spéciales a vapeur et & transmission ; pompes spéciales centrifuges et & turbines : pour les
sucreries, pour les brasseries et malteries, pour les distilleries, pour les raff.neries des huiles minérales,
pour les installations frigorifiques et pour la fabrication de la glace.

Sont considérées comme pompes spéciales, jouissant des droits réduits selon la hste Adela présen'ce
convention :

POUR LES SUCRERIES :

Pompes a eau ammoniacale.
Pompes a lait de chaux.
Pompes a écume.

Pompes a jus.

Pompes a mélasse.

Pompes a sirop.

Pompes a masses cuites.

POUR LES BRASSERIES ET MALTERIES :
Pompes a. mofits.
Pompes a dragues.
Régulateurs de pression (sans moteur).

POUR LES DISTILLERIES :
mofts.
1’alcool.

Pompes a
Pompes a

POUR LES RAFFINERIES DES HUILES MINERALES @

+

uiles mméra.les

Pompes
stillats et & produits des huiles minérales.

ah
Pompes a di
POUR LES INSTALLATIONS FRIGORIFIQUES ET POUR LA FABRICATION DE LA GLACE @

Pompes a I'’eau salée.
Pompes a solution de sels.
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Presses for lumps and cubes, and cutting machines for lumps and cubes.
Plant for milling sugar.

Plant for sifting sugar.

Machines for packing sugar.

Machines for washing sugar mouldings.

Machines for washing filter cloths.

MACHINES FOR BREWERIES AND MALTHOUSES :

Machines for removing the germ from malt.
Malt crushers.

Machines for cleaning and polishing malt.
Hydraulic or transmission machines for hooping barrels.
Machines for removing corks.

Cask-washers.

Hydraulic cask-washers.

Cask-testing machines.

Machines for daubing casks.

Machines for corking bottles.

Filtrate washing machines.

MACHINES FOR DISTILLERIES :

Potato and beetroot washers.
Malt crushers.

Ad ex No. 167 p. 7(a)-(f) ; ex 167 p. 9(a)-(e).
Special steam and transmission pumps ; special centrifugal and turbine pumps for sugar factories,
breweries and malt-houses, distilleries, mineral oil refineries, refrigerating and ice-making installations.

The following shall be considered as special pumps benefiting by the reduced duties in List A of the
present Convention.

FOR SUGAR REFINERIES :

Ammonia pumps.
Milk of Lime pumps.
Scum pumps.

Juice pumps.
Molasses pumps.
Syrup pumps.

“ Massecuit *’ pumps.

For BREWERIES AND MALT-HOUSES ;

Mash pumps.
Grain pumps.
Pressure regulators (without motors).

For DISTILLERIES :
Mash pumps.
Alcohol pumps.
For MINERAL O1L REFINERIES :
Mineral oil pumps.
Pumps for distilled oil and mineral oil products.
For REFRIGERATING AND ICE MAKING INSTALLATIONS :

Salt-water pumps.
Pumps for salt solutions.
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Au No 167 p. 26.

Les appareils pour les sucreries, pour les brasseries et malteries, pour les distilleries, pour les raffine-
ries des huiles minérales, pour les installations frigorifiques et pour la fabrication de la glace jouissant des
droits conventionnels selon la liste A de la présente convention :

POUR LES SUCRERIES :

Epulpeurs.

Diffuseurs et appareils de diffusion.
Chauleurs.

Séparateurs de lait de chaux.

Malaxeurs.

Réfrigérants.

Cristallisoirs.

Filtres-presses.

Filtres (filtres ouverts a4 basse pression, filtres fermés en forme de boite, filtres de spodium).
Appareils pour purifier le jus par charbon actif.
Appareils pour sulfitation des jus.
Réchauffeurs. )

Appareils d’'évaporation.

Appareils a vide.

Dispositifs du séchage des cossettes.

Laveuses a noir animal.

Granulateurs.

Appareils de séchage du sucre.

Appareils de réfrigération du sucre.

POUR LES BRASSERIES ET LES MALTERIES :

Retourneurs & malt.

Tambours de maltage et tambours de séchage avec commande.
Bacs & motts avec agitateurs.

Bacs de clarification avec agitateurs.

Couloirs 4 houblon avec agitateurs.

Cuves a trempe avec agitateurs.

Cuves de clarification avec agitateurs.

Monte-jus 4 houblon avec agitateurs.

Filtres a mouts (filtres-presses).

Réfrigérants par ruissellement.

Condenseurs a contre-courant.

Appareils d’évaporation pour eau salée et pour eau douce.
Appareils réfrigérants avec agitateurs.
Filtres a air.

Filtres & poussiére.

Bacs a refroidissement.

Filtres & biére.

Appareils a soutirer la bi¢re en fhts.
Soutireuses en bouteilles.

Laveuses de bouteilles.
Pasteurisateurs.

POUR LES DISTILLERIES :

Bouilleurs.

Macérateurs.

Monte-jus.

Serpentins de refroidissement avec agitateurs.
Réchauffeurs de l'’eau d’alimentation.
Appareils de distillation.

Appareils de rectification.
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Ad No. 167, p. 26.

Apparatus for sugar factories, breweries and malt-houses, distilleries, mineral oil refineries, refrige-
rating and ice-making installations which benefit by the conventional duties contained in List A.

FOR SUGAR MILLS :

Pulpers.

Diffusers and apparatus for diffusion.

Liming Tanks.

Milk of lime separators.

Mixers.

Refrigerators.

Crystallisers.

Filter presses.

Filters (open low-pressure filters, closed box filters, Spodium filters).
Carbonators.

Sulphur tanks.

Heaters.

Evaporators.

Vacuum Pans.

‘* Cosseltes " drying plant.

Apparatus for rewoving impurities with bone black.
Granulators.

Dryers.

Refrigerators.

ForR BREWERIES AND MALT-HOUSES :

Malt converters.

Malt cookers and dryers with motors.
Mash tuns with stirring gear.
Clarification tanks with stirring gear.
Hop strainers with stirring gear.
Malting vats with stirring gear.
Clarification vats with stirring gear.
Hop backs with stirring gear.

Mash' filters (filter presses).
Attemperators.

Evaporators.

Evaporators for salt and fresh water.
Refrigerating apparatus with stirring gear.
Air filters.

Dust filters.

Cooling tanks.

Beer filters. '
Cask-filling machines.

Bottling plant.

Bottle-washing plant.

Pasteurisers.

FOR DISTILLERIES :
Boilers.
Soaking vats.
Mains.
Refrigerating coils with stirring gear.
Supplementary water boilers.
Distillers.
Rectifiers.
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POUR LES RAFFINERIES DES HUILES MINERALES :

Chaudiéres, non tubulaires pour les raffineries des huiles minérales, méme avec les alambics en dehors.
Réfrigérants a tubes.

Réchauffeurs de I'huile.

Déflegmateurs. .

Appareils 4 rectifier les gazolines et les benzines.

Filtres des huiles minérales.

Filtres pour décolorer les huiles minérales.

Appareils pour régénération des matériaux décolorants (des silicates).
Appareils pour réfrigération des huiles paraffineuses (cristallisateurs).
Filtres-presses.

Appareils pour le transport de l'acide (monte-jus).

Appareils pour l’extraction de la benzine du gaz.

Appareils pour l’extraction des huiles minérales par la benzine.
Appareils pour craquer des huiles minérales.

Appareils pour la production des produits légers des huiles lourdes.

POUR LES INSTALLATIONS FRIGORIFIQUES ET LA FABRICATION DE LA GLACE :

Condenseurs par immersion.

Condenseurs par ruissellement.

Condenseurs a contre-courant.

Condenseurs & surface.

Condenseurs pour refroidissement supplémentaire.
Réfrigérants.

Réfrigérants a eau douce, aussi avec appareils d’évaporation.
Ap?a.reils d’évaporation.

Réfrigérants a air.

Générateurs a glace.

Cristallisoirs.

Au No 177 p. 2 ¢).

Sous cette position rentrent aussi les soi-disant feutres d’isolation (cartons de déchets de chanvre,
trempés de goudron).

Aux Nos 191 vem. et 192 p. 4.

Sous la position 192 p. 4 ne rentrent que les tapis avec poils coupés ou non coupés et les tapis de
chenille.

Aux tapis de chenille est tolérée une petite addition de coton (3 9%,).

Tous les autres tapis tombent sous la remarque a la position 191I.

Aux remarques générales aux numéros 183-209.
Aux rem. 4, 5, 6.

Les fichus (de téte) et chiles avec des franges, attachées par couture, pour autant que ces franges
sont fabriquées du méme matériel que les fichus et chiles, seront d douanés selon la remarque 5. Les
chiles et fichus de téte d'un autre tissu que de soie ou de demi-soie, avec des franges de soie de toute
sorte, sont dédouanés d’aprés la remarque 6. : .

Les mouchoirs, les linges de table et de lit, les essuie-mains, etc., bordurés méme ajourés (merezka)
sont dédouanés selon la remarque 5. :

Au N° 212 p. 2, 3.

Les boutons sont dédouanés sous ce numéro, méme. quand ils sont recouverts de matériaux dénom-
més sous le p. 3. du No 215.

Au N° 215 pp. 3, 4.

Spécification des articles rentrant sous ce numéro :

Articles pour fumeurs : Porte-cigare, porte-cigarettes,, ‘étuis, cendriers, anneaux, bou-
clettes, bracelets, pipes ; :
Articles de peignerie ;
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FOR MINERAL OIL REFINERIES :

Non-tubular boilers for mineral oil refineries, with or without outside stills,
Tube chilling machines.

Oil heat interchangers or pre-heaters.

Dephlegmators.

Apparatus for rectifying gasolene and benzine.

Mineral oil filters.

Filters for improving colour of mineral oil.

Apparatus for regenerating decolourising materials (silicates).
Coolers for paraffin oils (crystallizers).

Filter presses.

Apparatus for acid treatment.

Apparatus for the extraction of benzine from gas oil.
Apparatus for the extraction of mineral oils by benzine,
Apparatus for cracking mineral oil.

Apparatus for the separation of light products from heavy oils.

FOR REFRIGERATING AND ICE-MAKING INSTALLATIONS &

Submerged condensers.
Spray condensers.
Evaporation condensers.
Atmospheric condensers.
Auxiliary refrigerators.
Refrigerators.
Fresh-water refrigerators with evaporation apparatus.
Evaporation apparatus.
Air refrigerators.

Ice generators.
Crystallisers.

Ad No. 117, p. 2(¢c).

Under this number shall be included so-called isolation felts, (Sheets of hemp waste treated with
tar).

Ad Nos. 191, observations and 192, p. 4.

Under No. 192, p. 4 shall be included only carpets with cut or uncut pile and Chenille carpets.

A small addition of cotton (3 %) shall be allowed in Chenille carpets.

All other carpets shall be included in the observations to No. 191.

To the general observations to Nos. 183 to 209.

With veference to observations 4, 5, and 6.

Kerchiefs and shawls with fringes, sewn on, in so far as such fringes are manufactured of the same
material as the kerchiefs and shawls, shall be cleared in accordance with observation 5. Shawls and
kerchiefs made of other tissues than s.lk or half-silk with silk fringes of all kinds shall be cleared under
observation 6.

Handkerchiefs, table and bed lineﬁ, towels, etc., bordered, open work (Marezka) or not, shall be
cleared under observation 5.

Ad No. 212, p. 2 and 3.

Buttons shall be cleared under this number, even when covered with materials mentioned under
No. 215, p. 3.

Ad Nos. 215, pp. 3 and 4.
Specification of articles included under this number :

Articles for smokers : Cigar holders, cigarette holders, cigarette cases, ashtrays, rings,
“ buckles ", * bracelets ', pipes ;
Comb-ware ;
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Articles d’épingles : Toute sorte d’épingles, crochets & broder ;

Articles de toilette : Etuis de toilette, brosses & dents ;

Articles de Jablonec : Bracelets, colliers, broches, boucles d’oreilles, épingles de cravatte
et autres, boucles, chapelets, dé¢s, diadémes, médaillons, bagues, perles en métal et articles
pareils de Jablonec. '

POUR L’APPLICATION DU TARIF DOUANIER TCHECOSLOVAQUE :
Pour I'application de cette convention, le Gouvernement tchécoslovaque est autorisé a l'introductior
du coefficient de change dans les conditions suivantes :

Si on constatait dans le change de la couronne tchécoslovaque, en comparant son cours moyen de’
I’année 1923 avec celui du dollar ou de la livre sterling ou avec le cours moyen de ces deux valeurs, une’
augmentation, ou dimi' ution du moins de 10 %, résultant de la moyenne du cours d’un mois entier, le
Gouvernement tchécoslovaque introduira un coefficient de valeur de telle maniére pour que les droits
autonomes et conventionnels gardent leur valeur qu’ils auraient en rapport au cours moyen desdites
monnaies dans 1'année 1923.

|Pour maintenir constamment cette équivalence de la veleur des droits, le Gouvernement tchécoslo-
vaque fixera éventuellement le coefficient de valeur en des termes mensuels le plus tard.

Pour établir les cours du change, le Gouvernement tchécoslovaque prendra comme base la cote de la
bourse de Prague, de New-York ou de Londres. :

A la liste D.
LES HUILES MINERALES' DEMI-FABRIQUEES,

Les taxes de licences 4 'importation des huiles minérales demi-fabriquées des N°o= 177 et 178, ainsi que
des résidus de la distillation du N° 179 du tarif de douane tchécoslovaque pourront étre remplacées entié-
rement ou dans une partie par des droits de douane, étant entendu que, dans aucun cas, la somme du nou-
veau droit de douane et de la nouvelle taxe de licence ne pourra excéder les taxes fixées dans la liste D.

D’autre part, pour l'exportation des huiles minérales demi-fabriquées, citées ci-dessus, il ne sera
pergu en Pologne aucune taxe ou droit d’exportation.

Au N° g6. Paraffine. o
Cette réduction conventionnelle n’est accordée qu’exclusivement pour la paraffine.

Au No 488 ¢). Zinc, méme allié avec du plomb et de I'étain.

La poussiére de zinc rentre, selon les notes explicatives du tarif douanier tchécoslovaque, sous la
position 488 ¢).

Au No 613. Fécules de pommes de terre.

Pour jouir du droit conventionnel, ’'envoi de fécule de pommes de terre devra étre accompagné par
un certificat d’une autorité polonaise, diment autorisée & cet effet, constatant qu’il s’agit de fécules de

pommes de terre.

Awu N° 621 a). Bioxyde de so;ufre.

Pour 'application du droit conventirnnel au bid?cyde de soufre, il est nécessaire de faire accompagner
Yenvoi par un certificat, attestant le contenu des récipients. Ce certificat sera délivré par V'office de woje-

widztwo compétent.
Dr Eduard BENES, m. $.

Al, SKrRzYNSKI, m. p.
J6zef KIEDRON, m. p.
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Pin-ware : All kinds of pins, crochet-hooks ;

Toilet-ware : toilet cases, tooth-brushes ;

Jablonec ware : Bracelets, necklaces, brooches, ear rings, tiepins and other kinds of pins,
buckles, strings of beads, thimbles, diadems, lockets, rings, metal beads and similar Jablonec
ware.

FOR THE APPLICATION OF THE CZECHOSLOVAK CUSTOMS TARIFF :

For the application of this Convention the Czechoslovak Government shall be entitled to introduce
an exchange coefficient under the following conditions : N .

If the average rate of the Czech crown, when compared with the rate of the dollar or pound sterling
or with the mean rate of these two currencies, is found to have risen or fallen by at least 10 9, since 1923 —
the average rate for one whole month being taken — the Czechoslovak Government shall introduce a
coefficient to ensure that the autonomous and conventional duties shall retain their value relative to the
mean rate of the said currencies during 1923.

In order to keep this equivalent value of the duties constant the Czechoslovak Government shall,
if necessary, fix the ceefficient for maximum periods of one month.

In order to decide the exchange rates the Czechoslovak Government shall take as the basis the quo-
tation on the exchanges at Prague, New York or London.

With veference to List D.
HALF-REFINED MINERAL OILS.

The fees for import licences for half-refined mineral oils under Nos. 177 and 178, as well as for residues
from distillation under No. 179 of the Czechoslovak Customs tariff, may be entirely or partially replaced
by a Customs duty, it being understood that in no case shall the amount of the new Customs duty and the
new licence fee exceed the charges laid down in List D.

Further, no tax or duty shall be imposed in Poland on the export of the half-refined mineral oils
mentioned above. '

Ad No. 96. Paraffin.

This conventional reduction shall only be granted for paraffin.

Ad No. 488 (c). Zinc, allied or not with lead or tin.

According to the explanatory notes of the Czechoslovak Customs tariff, zinc powder is included
under No. 488(c).

Ad No. 613. Potato starch.

To benefit by the conventional duty, potato starch consignments must be accompanied by a certifi-
cate from a Polish office, duly authorised for this purpose, attesting the authenticity of such consignments.

Ad No. 621(a). Sulphur bioxide.

To benefit by the Conventional duty, consignments of sulphur bioxide must be accompanied by a
certificate attesting the contents of the receptacles. This certificate shall be issued by the competent
wojewddztwo office.

(Signed) Dr. Eduard BENES,
(Signed) Al. SKRZYNSKI.
(Signed) Jozef KiEDRON.
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PROTOCOLE ADDITIONNEL

A LA CONVENTION COMMERCIALE ENTRE LA REPUBLIQUE TCHECOSLOVAQUE

ET LA REPUBLIQUE DE POLOGNE, DU 23 AVRIL 1925.

Les plénipotentiaires soussignés, diment autorisés, déclarent qu'ils ont convenu de compléter,
respectivement modifier, la liste A de la Convention commerma.le du 23 avril 1925, ainsi qu’il suit:

Nee du tarif
douanier polonais

Désignation des produits

Pourcentages
de réduction

ex

€xX

ex

ex

ex

ex

€XxX

€X

€xX

5€exp
ex p

6

24
ex

57
74 ex

75
172 ex

203
212  ex

p- 1

ex p. 2

P 4

p-59b)
p. 6
ex p. 8

ex p. 3

ex p. 3

p. 2 a)

oo
L]

L
NN w

Choucroute .

Concombres en v1na1gre et dans I'eau salée méme avec
I'addition d’aneth. (Le contenu de l’acide acéthue
ne doit pas dépasser 3 %) .

Pommes fraiches, communes (du rer septembre ]usqu ‘au
15 janvier) . ..

Toutes sortes de prunes fraiches.

Cerises, griottes, fraiches .

Marmelades (marmelddy a pomdla) de fruits ou de
baies, avec sucre — y compris le p01ds du condition-
nement immédiat .

Jus de framboises (en rémplents non herméthue